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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 23, 2002/Vaisakha 3, 1924 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Depury Speaker in the Chair)
...(Interruptions)
OBITUARY REFERENCE
[English]

MR. DEPUTY SPEAKER : Hon. Members, | have to
inform the House of the sad demise of one of our former
colleagues, Shri V.N. Swaminathan.

Shri V.N. Swaminathan was a Member of Seventh
Lok Sabha from 1980 to 1984 representing Pudukkottai
Parliamentary Constituency of Tamil Nadu.

Shri Swaminathan was a Member of Committee on
Absence of Members from the Sittings of the House
during 1983.

An agriculturist and businessman by profession, Shri
Swaminathan was an active social and political worker.
He had special interest in sports. He served as the
President of Rotary Club, Pattukkottai, Tamil Nadu.

Shri V.N. Swaminathan passed away on 4 April, 2002
at Chennai, Tamil Nadu at the age of 58.

We deeply mourn the loss of this friend and | am
sure the House would join me in conveying our
condolences to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed
soul.

11.03 hrs.

The Members then stood in silence for a short while.

[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr.
Deputy Speaker, Sir, our adjournment motion is related

to yesterday’s incident. Rioting, Murder and loot are going
unabated there. Police has failed. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER : | am going to give my
ruling.

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Please give
ruling on our notice also ...(Interruptions)

MR. DEPUTY SPEAKER : Please, keep silence.
...(Interruptions)
11.04 hrs.

OBSERVATION BY THE DEPUTY SPEAKER

Notices of motion under rule 184 on the security
of minorities in various parts of the country,
especially in Gujarat

[English]

MR. DEPUTY SPEAKER : | have raceived 89 notices
of motion under Rule 184 and seven notices of Short
Duration Discussion under Rule 193 seeking to discuss
the situation that has been prevailing for some time now
in Gujarat. Three notices under Rule 184—from Shri Basu
Deb Acharia, Shri Ajoy Chakraborty and Kunwar Akhilesh
Singh—being inadmissible in the form in which they have
been given, it leaves us with 86 notices under Rule 184.
Out of these, one notice is from Shri Ramji Lal Suman,
one from Shri Ravi Prakash Verma, one from Shri Sultan
Salahuddin Owaisi, 22 with identical text from Shri G.M.
Banatwalla and 21 others, and 61 with identical text from
Shri S. Jaipal Reddy and 60 others.

The text of each of the seven notices under rule
193 is different.

| also received a communication from Shri K.
Yerrannaidu seeking discussion on the Gujarat issue
without mentioning any rule and the same has been
disallowed.

Hon. Members of the House are sharply divided on
the modality of discussing the Gujarat situation. The
demand of the Opposition is that the matter should be
discussed under Rule 184. While the treasury benches
are strongly against application of Rule 184, they would



3 Observation by the Deputy Speaker

have no objection to the discussion as such under Rule
193. As the hon. Members of the House are aware,
there has been persistent commotion in the House ever
since it reconvened on 15th April, 2002 for the second
phase of the current Budget Session. In the process, we
have already lost six precious working days due to forced
adjournment of the House without transacting any
business.

In my sincere efforts to resolve the deadlock in the
House, | convened a high level meeting of Leaders of
Parties in Lok Sabha on 19th April, 2002, which was
attended by the Leader of the House, the Leader of the
Opposition and Leaders of other parties in Lok Sabha.
Unfortunately, however, a common meeting ground could
not be reached. | adjourned the meeting with the hope
that perhaps the ruling and the opposition parties would
be able to reach a consensus over the matter during the
weekend. But my hope has been belied.

Hon. Members would agree that we can ill-afford to
lose valuable time further as the essential financial
business still remains to be transacted. In the
circumstances, it becomes my duty now to take a decision
on the matter taking notice of the various viewpoints that
have been expressed.

Guijarat situation is, indeed, a matter of “general public
interest” within the meaning of Rule 184. The notices of
motion do raise a substantial and definite issue.

No doubt, the Gujarat situation has been discussed
betore in the first phase of the current Budget Session
on 11th March, 2002. It is not, however, the position of
the Government, as | have already pointed out, that the
matter should not be discussed again. In any case, the
ground situation in Gujarat is that there have been serious
incidents of violence even subsequent to the earlier
discussion. These incidents have also been widespread
in several districts of the State. Hundreds have been
killed or injured. Thousands are in relief camps and
properties have been extensively damaged. The National
Human Rights Commission, the Minorities Commission
and independent woman activists of national repute who
have visited the State have commented on the gravity of
the situation obtaining in the State. The gravity of the
ground situation is also self-evident from the fact that the
Army has been called in to aid civil authority. The Army
deployment continues. In the circumstances, the Gujarat
situation cannot also be construed as an ordinary law

and order matter which is the concern of the State
Government only.

| have also looked into the available precedents
having a bearing on the matter. There is an instance
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when in 1997, a motion regarding “the serious situation
arising out of the passive attitude of the Central
Government over recent developments in Bihar” was
discussed in the House. The matter, which was initially
taken up in the House by way of an Adjournment Motion,
was converted, with the approval of the House, into a
motion under Rule 184 and disposed of accordingly under
this rule.

Most importantly, | would urge all the Members of
the House to remind themselves of article 355 of the
Constitution according to which it shall be the duty of the
Union to protect every State, inter alia, against internal
disturbances and ensure that the Government of every
State is carried on in accordance with the provisions of
this Constitution.

In the circumstances, | admit the notices of motion
under Rule 184. As per well-established practice, if there
are more than one notice on a subject, the notice which
is first in point of time gets precedence. In this case, the
notice received from Shri Ramji Lal Suman being the
first in point of time, | allow him to initiate the discussion.
The text of the notice, which is in Hindi, is as follows:

“That this House expresses its grave concemn over
the failure of the administration in ensuring the
security of minority community in‘various parts of the
country, specially in Gujarat, and urges upon the
Government to take effective steps to restore

confidence of the minority communities and to protect
them.”

The time for discussion may be decided by the
Business Advisory Committee.

...(Interruptions)

[English]

MR. DEPUTY SPEAKER : We will now take up the
Question Hour.

Q. No. 421—Shri Suresh Ramrao Jadhav.

[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr.
Depyty Speaker, Sir, | have given notice of adjournment
motion. ...(Interruptions)

MR. DEPUTY SPEAKER: | will call you in Zero Hour.

DR. RAGHUVANSH PRASAD SINGH: There is
separate notice for Zero Hour. Rioting is going on
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unabated in Gujarat. | have given notice for adjournment
motion. | may be allowed to speak separately on it.
...(Interruptions)

[English]

MR. DEPUTY SPEAKER: Dr. Raghuvansh Prasad
Singh, | have already given my ruling. Please do not
disturb now. After six days, the deadlock has come to an
end and you are again starting it. We do not have time
now.

[Translation]

| have said that | would give you the floor in zero
Hour after Question Hour is over.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: There is
separate notice for Zero Hour.

MR. DEPUTY SPEAKER : | will give you time for
that, too.

...(Interruptions)

ORAL ANSWER TO QUESTIONS

11.15 hrs.
[English]
Melting of Glaciers in the Himalayan Regions

*421. SHRI SURESH RAMRAO JADHAV: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Government are aware of the fact
that fifteen thousand big and small glaciers in the
Himalayan region are melting fast which may result in
acute water shortage in the country during the ensuing
ten years; and

(b) the steps proposed to be taken by the
Government to prevent fast melting of glaciers so as to
ensure continuous flow of water from these glaciers to
rivers like Ganga, Yamuna and Brahmaputra?

[Translation]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND

VAISAKHA 3, 1924 (Saka)

to Questions 6

TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) A Statement is laid on the Table of the House.

Statement

Yes, the Government are aware of the fact that the
Glaciers in the Himalayan region are shrinking gradually.
As per the inventory of Himalayan Glaciers prepared by
Geological Survey of India, there are over 7500 glaciers
(big and small) in the Indian part of the Himalaya. The
recession of glaciers is a natural process sensitive to
climatic fluctuation wherein the rise in global average
temperature (called global warming) results in melting of
the glaciers in extents varying with their locations as well
as seasons.

The studies carried out in Himalayan Region have
indicated that these Glaciers are passing through a phase
of recession. The rate of recession in different climatic
zones of the Himalaya is found to be different in different
years. Studies indicate that during the coming ten years
the rate of recession is not likely to reach an extent
which could cause water scarcity. The measures taken
to reduce the effect of human interference on glaciers
include conservation activities such as afforestation,
removal of garbage and promotion of sustainable eco-
tourism.

SHRI SURESH RAMRAO JADHAV : Mr. Deputy-
Speaker, Sir, Himalayas is nature's gift to our country. It
has a total of 15000 big and small glaciers. Through
you, | want to know from the hon. Minister whether any
effective plan has been formulated for permanent solution
of this problem with the cooperation of other countries
and international institutions. If so, | also want to know
what efforts are being made at the global level for finding
a permanent solution and also what is the contribution of
India in those efforts.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker,
Sir, this is an important question. No only in Himalaya,
but everywhere in the world, the melting of glaciers may
give rise to many difficulties and problems. Firstly, the
number of glaciers in the Indian part of Himalaya is not
15000 but around 9000. Rest of the glaciers are in Tibet,
Bhutan and Nepal. Their study is very complex. They
are located in such places where it is very difficult to go
for want to resources. A committee under the
Chairmanship of Dr. Arunachalam was set up in this
regard and it had given a few recommendations. On the
basis of these recommendations, few programmes have
been launched. We have given a proposal for the 10th
Five Year Plan on the basis of those recommendations.
It is National Centre for field operation and Research
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Himalayan Glaceology. With this view a number of
programmes have been formulated and cooperation of a
number of institutions have been received ...(Interruptions)
Scientific institutions and universities are participating in
it but there is a limit to foreign assistance and participation
because foreign agencies can not be invited beyond an
extent for study of those regions as they are border areas
and thus important for our security. As far as India is
concerned, we have proposed the constitution of this body
during the 10th Five Year Plan and 11 institutions and
universities are participating in it.

Main Institutions with which we are working are :
[English]

Remove Sensing Application Centre, U.P. Lucknow:
Nirmal Sahni Institute, G.B. Pant Institute of Himalayan
Environment, Almora; Geological Department, Garhwal
University, Shrinagar; Geology Department, Lucknow
University; Industrial Toxicology Research Centre; National
Institute of Hydrology, Roorkee.

[Translation]

We are also in contact with Physical Research
Laboratory, Ahmedabad and with Snow and Avalanche
study establishment, Chandigarh. They are assisting us.
Our Space Programme is also assisting and so is
Geological survey. Environment and Forest department is
also with us. Besides, for the study of soil erosion and
its impact, Rural Development and Agricultural Ministries
are also working with us. Thus we are making efforts to
launch a comprehensive programme under it. If our
proposal for the centre in the 10th plan is accepted then
this programme can be launched on large scale.

SHRI SURESH RAMRAO JADHAV : Mr. Deputy
Speaker, Sir, the melting glaciers result in loss of water
which may cause scarcity of water in the country during
the next 10 years. Through you, | want to know from the
hon. Minister about the efforts being made by the
Government of India to conserve the waters of the metting
glaciers.

DR. MURL! MANOHAR JOSH!: Mr. Deputy Speaker,
Sir, the studies conducted so far, especially on the melting
of our glaciers, have revealed many points. Firstly, their
recession is not regular, sometimes they advance and
sometimes they retreat. The comparative studies of 100
years back and of today reveal that this phenomenon
continues in the environment and the retreat of glaciers
is made good in the long run by higher than normal
snow fall. It is a sort of cycle and at present we are
passing through the period of retreat. After 10 years the

APRIL 23, 2002
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process may be reversed and they might begin advancing
after 4-5 years. The past studies made of the glaciers
reveal their situation three hundred years ago, 10,0000
years ago and also of their cyclical nature. Our scientists
have assured us that there is no likelihood of India facing
water crisis after 10 years. Therefore we need not be
afraid. But the Government will have no control it there
are persistent famine conditions for several years
alongwith the absence of snow fall in hilly areas for’
several years. As far as the harvesting and conservation
of water is concerned, Government have implemented a
number of schemes. Schemes for those are also
implemented by Environment and Rural Department. Our
effort is to ensure maximum assistance for water
harvesting and their development. Thus, the opinion of
the scientists is that retreat of glaciers will not lead to
water scarcity in the next ten years and the melting of
glaciers which is occurring presently would not create
any problem.

[English]

SHRI VARKALA RADHAKRISHNAN: Afforestation is
the measure that the hon. Minister has suggested to
reduce the effect of human interference. This is not only
applicable to the Himalayas but also this is applicable
throughout India. In the State of Kerala, you know that
afforestation has become the order of the day. Even
today, hundreds of people are encroaching upon the forest
land creating these difficulties. There is shortage of ground
water. So, it is not the case of the Himalayas only. It is
applicable to the Western Ghats as well. So, | would
request the hon. Minister to have an All-India Policy to
meet the situation including afforestation or encroachment
of forest land in the State of Kerala.

[Translation]

DR. MURLI MANOHAR JOSHI : Mr. Deputy Speaker,

Sir, this is the first time | have come to know that there
are glaciers in Kerala.

[English]

SHRI VARKALA RADHAKRISHNAN: It is not a
question of glaciers. | feel it is afforestation. | would like
to know as to whether the measures adopted or

suggested with regard to afforestation is applicable to
Kerala.

[Translation]

DR. MURLI MANOHAR JOSH!: Each and every State

has been intimated by the Ministry of Environment and
Forests about the minimum percent of forest cover within
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their territories and schemes are being implemented for
that. But if the forest are being fallen illegally there, the
State Government of Kerala should try to check it. The
Union Government extends full assistance for afforestation
but their maintenance and preventing deforestation is the
responsibility of the State Government. | will convey your
concemn for deforestation to the Government of Kerala.

SHRI SATYAVRAT CHATURVEDI: Mr. Deputy
Speaker, Sir, through you | want information from the
hon. Minister on a very serious matter. The changes in
glaciers and environment are occurring due to two
reasons—One is natural reasons. The melting of snow
has accelerated due to global warming. Second reason
is man-made. Due to pollution and due to construction
work in mountain areas the problems of landslide etc.
have arisen. All these have contributed to retreat in
glaciers and change in environment.

The Hon. Minister has stated in his reply that study
and research is being conducted in this regard and
adequate information can be obtained through satellite
imaging in this connection. How seriously we took the
studies conducted during recent years and how far we
are making use of it, is not definite so far. But, the third
aspect is a matter of serious concern. Unchecked
expansion of industrial activities without bothering about
pollution and over exploitation and misuse of natural
resources have led to global-waming and generation of
more carbondioxide and depletion of ozone layer. Several
International Conferences were held in this regard.
Conferences were held in South America and Brazil. The
industrialised nations neglected the resolutions passed
during these conferences. | would like to ask as to what
steps the Government of India are taking on various
international fora to ensure that industrialised nations
implement the resolution passed in the Conferences sot
that global warming can be checked and what action is
being taken in various committees of United Nations.
Unless it is checked our local efforts cannot control
melting of glaciers.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker,
Sir, hon. Member has raised a very important issue. In
this regard, | would like to let you know that wherever
we got an opportunity, we have raised it at the
international fora. You would be glad to know that during
recent years | have raised this issue at international fora
laying emphasis on paying more stress towards
sustainable consumption in place of sustainable
development because the pattem of consumption and life
pattern in polluting our environment and it leads to global
warming. During the last century it has shot up the
temperature by 68 degree ceicius. We have raised this
issue at the UNESCO also. And you wouid be giad to
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know that UNESCO has evoived a programme whereby
the youth world over will be contacted to know their
opinion regarding their present life style, pattern of
production and rate of consumption and whether they
would like to continue at the same speed? Two years
back, the scientists from 80 countries of the world met in
Tokyo to discuss sustainable consumption. It was
represented by India also. During the meeting, they
emphasised on paying attention towards sustainable
consumption which means that norms relating to
protection, management and utilisation should be
recommended because without this we cannot control
poliution, erosion, fast depreciation of natural resources
including melting of glaciers. Therefore, we have apprised
the developed nations that industrial and other activities
of those nations have created such a condition and thus
they would have to shoulder the responsibility and take
comective steps. He should know that because of our
efforts only Dr. Pachori, Director of Dairy was elected as
International Chairman of Inter-Governmental Panel on
climatic change. From environment point of view, we are
laying emphasise on prevention of all this. This issue is
being raised often by India at the international level. Our
representatives raise this issue at the panel of climatic
change. They raise it at UN and UNESCO also. The
Govemnment pay regular attention towards it. We lay stress
on implementation of agreements signed in this regard.
But you know that under present condition our
Government can just lay stress on their issue or raise it
at the international level. The Government can seek
support of developing countries in fact we have received
support, but in case of developed countries, unless their
public and representatives are not conscious about it, it
would be difficult to say how far they would change their
pattem. We can just put pressure on them which we
have been doing also. The world opinion needs to be
mobilised in this regard.

SHRI PRAHLAD SINGH PATEL: Mr. Deputy Speaker,
Sir, the hon. Minister has clearly accepted and even the
reports state that the entire Himalayan glacier is moving
towards north. My question is not related to meiting of
glaciers in other countries caused by pollution. My
question is whether the Government of India have
conducted any survey regarding northward movement of
glacier, as the history of last 300 years is evident that
the glaciers move back and forth. | would like to know
if the glacier moves towards north, whether it would cause
more damage to India? Has any survey been conducted
to assess the difference in impact of south-ward
movement of glacier 300 years ago and north-ward
movement at present.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker,
Sir, the scientific studies are a continuous process and
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their results have been observed. Actually, it depends
upon the cycle of nature. We have observed that at times
it automatically gets balanced. The observations made
8o far reveal that sometimes glaciers move northwards
and sometimes southwards. Despite all this, the natural
cycle remains balanced. If at all there is any imbalance,
it Is too minor to affect human life and availability of
water in Indian perspective. But we are conducting studies
on likely impact of environmental pollution and rise in
temperature at the same speed. Even now, we project
that these problems may arise. We take preventive
measures and ask the countries the world over to desist
from adopting such life-pattern of production which leads
to environmental pollution and global warming. In Indian
perspective, our concern is to conduct a study on
problems relating to water and climate and give our
opinion to the Government. It is necessary to take
preventive steps, especially afforestation on a large scale
is very essential in this regard. From time to time our
scientists conduct geographical, Geomorphological study
to know the condition of hilly areas.

As | have stated, this job is quite expensive and we
work within the available material and funds. But, as on
today, none can be sure about its impact in coming 300
years. We can only spell out possibilities.

What is probable. But we cannot say as to what
would happen? Meanwhile, we study its mathematical
models. We understand, if it is so, then what would
happen? Our scientists advise us on the basis of model
available through computer programme. But it is a lengthy
process. As we get results of the study, we give our
opinion to the Government.

SHRI BRAHMA NAND MANDAL: Mr. Deputy
Speaker, Sir, the reasons for melting of glacier in the
Himalayas have been given in the reply which include
climatic ups and downs, increase in global temperature
and ecological imbalance or atmospheric pollution. My
question is whether some scientific research at the
intemational level or in our country has been conducted
to check the ever increasing temperature and has this
issue been considered or not? | would further like to
know whether only those measures as suggested in the
reply to check further environmental deterioration like
afforestation etc. have been accepted or any other
measures besides those are also being adopted?

DR. MURLI MANOHAR JOSH!: Mr. Deputy-Speakaer,
Sir, as | clarified earlier, there are several reasons for it
which are being studied. Recently scientists from 80
countries had met and reviewed these reasons. There is
an intemational panel to study climatic changes. Which
includes the representatives from all the countries. The
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representative of our country has been elected as its
Chairperson. The issues like depletion in ozone layer and
remedial measures for it are considered in this panel.
Several international treaties to check further depletion in
ozone layer have been signed but one of the most
important factors to check it is afforestation owing to its
proximity with glacier. Afforestation helps check it to a
certain extent and through it the ozone depletion factor
of the global warming can be minimised and checked.
This is the important means on which we rely, on the
other hand we are trying constantly to draw the attention
of the world towards our life style and the mode of
production and the activities which are largely unnatural
and ...(Interruptions) Our meteorological department keeps
on providing information alongwith the cooperation being
given by the defence personel in this regard. We also
pay constant attentions towards remedial measures.

Research is conducted on climatic changes, rise in
temperature and various modes of production whi¢h cause
environmental pollution. We intend to propagate a new
subject, green chemistry in our country which involves
the study of biochemical processes to check global
warming and environmental poliution. These kinds of
research activities are going on and will keep on going
til we attain ecological balance.

SHRI RAMDAS ATHAWALE: Mr. Deputy Speaker,
the 15,000 glaciers are melting in the Himalayas and this
could cause a problem of availability of drinking water in
the country in next 10 years. Not these glaciers but the
Govemment needs to melt which is not happening. There
are a number of problems in our country and these
problems are created by these people alone, hence there
is a need for them to be sensitive towards them. We

tried a lot in Gujarat matter also but they are not trying
to be sensitive towards them.

MR. DEPUTY SPEAKER: Ramdasji, please put your
question relevant to this.

SHRI RAMDAS ATHAWALE: | would like to know
whether there is any device or arrangement to make the
Government melt and touchy on these lines of measures.
You propose to check melting of the glaciers. If you do
not have any such device then | can suggest a few
points in this regard. | would like to know from hon.
Minister whether we will be required to work more after
the discussion under rule 184 in which efforts to make
the Govemment realise the situation will be made.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker,
Sir, | would only like to say this much that how ever

hard Ramdasji may try this Government will remain as
strong as a rock.
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[English]

SHRI ADHIR CHOWDHARY: What is your reaction
to Kyoto Protocol? ...(Interruptions)

MR. DEPUTY SPEAKER: Now, Shri Paban Singh
Ghatowar.

SHRI PABAN SINGH GHATOWAR: Sir, the climatic
behaviour in the Himalayan region largely affects the life
of the North-Eastern Region, Himachal Pradesh and other
States. We had a very tragic experience in the year
2000 when we had flash flood killing several people and
devastating Himachal Pradesh and Arunachal Pradesh.
Till today, we are unable to find out the reason for that
flash flood. My pointed question is this. The Minister has
rightly said that there is recession in the Glacier. They
have taken up the climatic behaviour at the intemational
level. Sir, it is more important to take it up at the bilateral
level with China because the major portion of it is on the
Chinese side and their changing natural behaviour affects
the life in the foothill of our Region. | would like to know
whether the Government has taken it up bilaterally with
the Government of China considering the experience of
the year 2000.

[Translation]
DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker,
Sir, probably the hon. Member does not know that a

bilateral agreement in hydrological field has been signed
with China in this regard.

Nehru Yuva Kendras

+
*422. SHRI RAM PRASAD SINGH:
SHRI RAMSHAKAL:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the number of Nehru Yuvak Kendras functioning
in the country, State-wise, particularly in Bihar;

(b) whether the Government propose to set up Nehru
Yuva Kendra at each district headquarters;

(c) if so, the details thereof;

(d) whether the Government have made an
assessment of the functioning of these Kendras;

(e) if so, the details thereof;

(f) the steps taken/being taken by the Govermnment
to improve the performance of these Kendras;
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(g) whether some posts are lying vacant at present
in some Kendras; and

(h) if so, the time by which these posts are likely to
be filled up?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(KUMARI UMA BHARATI): (a) to (h) A statement is laid
on the Table of the House.

Statement

(a) to (c) A State-wise list showing NYKs functioning
in the country including in Bihar is given at Annexure.
There is no proposal at present with the Government to
set up Nehru Yuva Kendra at each district headquarters.

(d) to (f) Yes, Sir. The Planning Commission had
carried out an evaluation of the functioning of NYKs during
1990-91. The study revealed that the NYK scheme had
made a dent and its usefuiness, particularly, in taking up
constructive activities like Youth Leadership Training
Programme, National Integration Camps, Social Service,
etc.,, was felt in almost all the villages. In many cases,
Youth Clubs extended their helping hand to village
Panchayats in solving local disputes as also in taking up
works like construction of village ponds and, parks,
sanitation, social services, etc. The programmes under
the scheme, individually and collectively conveyed
composite messages on issues of relevance to the rural
youth. This helped them in developing the ability to
perceive their problems and tackle them democratically
and collectively. The study concluded by observing that
the importance of the scheme lay in having created
awareness among village youths about their environment,
national issues, national values, development programmes
and activities. At the same time, the study had, inter-alia,
pointed out certain shortcomings like anomalies in the
salaries of Youth Coordinators, lack of mobility for the
Regional Coordinators which impeded effective supervision
and the lack of proper linkages with other developmental
activities at the operational level. Steps have been taken
by the Government to improve and rationalise the service
conditions of the employees of NYKs. Similarly,
coordination with other Departments of the Government
has improved considerably and the kendras are now
implementing a number of schemes/projects sanctioned
by the Ministries/Departments of the Government of India
as well as by intemational agencies. For more effective
monitoring of the performance of the kendras, 18 zonal
and 46 regional offices have been set up in the country.

(g) and (h) After the creation of NYKs as an
autonomous society, the Board of Governors had from
time to time created a number of posts without the
sanction of the Government. There are some vacancies
in these posts. There is at present a ban on filling of
vacant posts.
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Annexure
Details of Zonal Offices Details of Regional Offices
Location of Zonal Offices No. of Kendras Location of No. of Kendras
under Zonal Regional Offices under Regional
office Under Zonal Offices Oftice
1 2 3 4
1. Guwahati (Assam) 42 1. Guwabhati 13
2.  Jorhat 14
3. Itanagar 04
4. Shillong 05
5.  Agartala 06
2. Imphal (Manipur) 16 6. Imphal 09
7.  Kohima 07 ‘
3. Lucknow (Uttar Pradesh) 64 8. Gorakhpur 12
9.  Aliahabad 1
10. Kanpur 12
11, Meerut 1
12, Dehradun T o9
13. Agra 09
4, Kolkata (West Bengal) 28 14. Jalpaiguri 09
186. Howrah 13
16. Port Blair 06
5. Jaipur (Rajasthan) 30 17. Udaipur 15
18. Jodhpur 15
6. Bhubaneshwar (Orissa) 16 19. Behrampur 08
20. Sambalpur 08
7. Mumbai (Maharashtra) 33 21.  Pune 12
22. Nagpur 10
23. Panaiji 1
8. Hyderabad (A.P.) 24 24 Warrangal 12
25. Vijayawada 12
9. Patna (Bihar) 50 26. Ranchi 15
27.  Kishanganj 10
28.  Muzaffarpur . 10
29. Gaya 15
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1 2 3 4

10. Chennai (Tamilnadu) 31 30. Madurai 16
31.  Coimbatore 15

1. Thiruvananthapuram (Kerala) 16 32. Calicut 16
12, Gandhinagar (Gujarat) 22 33. Baroda 12
34.  Rajkot 10

13. Solan (Himachal Pradesh) 12 35. Bilaspur 12
14. Jammu (J&K) 14 36. Kathua 14
15. Chandigarh (Punjab) 15 37. Jallandhar 15
16. Alipur (Delhi & Haryana) 19 38. Mehrauii 09
39. Kamal 10

17. Bangalore (Kamnataka) 20 40. Mysore 11
1. Dharwar 09

18. Bhopal (Madhya Pradesh) 48 42, Tikamgarh 10
43. Jabalpur 10

44.  Gwalior 10

45, Raipur 08

46. Ujjain 10

Grand Total 500 500

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker,
Sir, the reply given by the Government is not sufficient.
| had asked about the district-wise number of these
kendras but it has nowhere been mentioned in the reply
placed on the Table of the House. Only difference has
been stated in that are 18 zonal and 46 regional offices.
| would clearly like to know their district wise number.
The hon. Minister has stated in his reply that the working
period of the Nehru Yuva Kendra Organisation has been
assessed during 1990-91 and achievements during the
period have been found very satisfactory. This Kendra
has been undertaking various useful activities like
organising National Integration Camps, social service and
training programmes etc. besides resolving various other
problems in rural areas. | would like to know whether the
Govemment have again reviewed the performance of
Nehru Yuva Kendras after 1990-91 and if so, what follow
up action has been taken by the Government on the
basis of it. it has not been clearly mentioned in the
reply. | would like the hon. Minister to give details in this

regard.

KUMARI UMA BHARATI: Firstly, the question asked
by the hon. Minister ...(Intsrruptions) Sir, what to do, the
impact of Shri Ramdas Athawaleji has been speit. It can
also happen that | might have expressed the provide of
the almighty and he might get an opportunity to become
a Minister sometime.

SHRI RAM PRASAD SINGH: Many-many thanks, we
can become only when you people quit.

KUMARI UMA BHARATI: There are Nehru Yuva
Kendras in the whole country and in almost all the districts
except 106 districts because new districts keep on getting
created like the creation of Jharkhand state recently. The
formation of new states resuits in formation of newer
districts. When announcements to the affect of setting up
new districts are made it takes a lot of time for us under
our extending financial set up. Hence we have tried that
the youth coordination of the nearby districts are assigned
the duty of the Nehru Yuva Kendra of those districts in
which there is no youth co-ordination and we open a
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base office set up in those districts. This way the office
of Nehru Yuva Kendra Organisations are either working
under the same youth coordinator or the youth -co-
ordinator of the districts in the vicinity of those districts is
working as the incharge of those where no youth
coordinator is present by taking additional charge.

Mr. Deputy Speaker, Sir, through you, | would like to
submit to the hon'ble Members that Nehru Yuva Kendra
is an institution which enable the youth, non-students or
those who have come out of schools and are not on the
rolls of schools, to utilise their energy to fight as volunteers
against evils prevailing in the country, problems relating
to pollution and disease. It is a very good organisation
set up to tackle youth related problems and other social
problems. Set up with a very good objective, the
organisation has done excellent job and results are before
us. Therefore, | urge hon'ble Members to undertake the
work by utilising funds from MPLAD scheme through
Nehru Yuva Kendras, so that good results are achieved
and youth volunteers of Nehru Yuva Kendra get engaged
in work because many members have the apprehension
regarding satisfactory performance of agency to which
the funds are likely to be allotted for undertaking work.
With a view to make the organisation broad-based and
to expand its working, the Government have allotted some
more schemes to it including ‘Rashtra Punamirman Vahini
Scheme' and one more scheme ‘Swaviamban' is under
consideration. Nehru Yuva Kendras are functioning in each
district of Bihar. The difficulty hon'ble Member may have
faced is perhaps because coordinators are not available
at some of the places.

SHRI RAM PRASAD SINGH: | would like to submit
to you that ...(Interruptions)

MR. DEPUTY SPEAKER: You may raise your point

in the supplementary question, first let the hon’ble Minister
complete the reply.

KUMARI UMA BHARATI: The Court has stayed
appointment of new coordinators and existing coordinators
are entrusted additional charge of adjoining district where
there is no coordinator. As | have stated, except-106
districts in the country, Nehru Yuva Kendras are
functioning in almost every district. In some of the districts
youth coordinators exist and where there is no coordinator,
charge of that place is handed over to another district
youth coordinator. The hon. Member is aware that as far
as new appointments are concemed, Finance Ministry
adopts a tough stand because of financial constraints, It
has caused a practical difficulty for us.

SHRI RAM PRASAD SINGH : Mr. Deputy Speaker,
Sir, | have clearly asked whether their performance was
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assessed after 1990-91. Hon'ble Minister has not replied
to it. Hon. Minister did not tell whether the Government
assessed working of Nehru Yuva Kendra after 1990.

The second question is, what steps the Government
have taken to remove the obstacles in it, as hon'ble
Minister has said that there are some obstacles and
disparities in it. My question is whether the Government
have tried to find out whether the funds, grants etc.
provided to Nehru Yuva Kendras are being utilised
properly or they are being misused?

KUMARI UMA BHARATI: The Government reviews
the working of Nehru Yuva Kendras. It is done through
internal departmental system. Though it is an autonomous
body, yet we monitor its working.

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker,
Sir, | have repeatedly asked as to when the working of
Nehru Yuva Kendra was reviewed after 1990-91, but
hon'ble Minister is not replying to it.

KUMARI UMA BHARATI: Every time, the meeting of
Board of Governors take place, its working is reviewed.
Especially, during last one or one-and-a-half year, since
when | was handed over the charge of this organisation
under the Ministry of Sports and Youth Affairs, we have
been holding meeting of Board of Governors regularly.
Actually, the meeting of Board of Governors is required
to be held every three months but sometimes when the
situation so arises meetings are held in one or one-and-
a-half month or even 15 days. And during each meeting
we review the working of Nehru Yuva Kendra. Thus, |
can say that our set up is such that not to speak of

‘three months, on several occasions the working of Nehru

Yuva Kendras is reviewed before stipulated period of three
months through the meeting of Board of Govemnors. It is
our internal system. It may have been delayed once or
twice but normally either it is reviewed on time or even
before time. This organisation comprises Members from
Lok Sabha and Rajya Sabha and some private members
as youth representatives to work in the field of youth
affairs. We regularly review its working and whenever the
need arises we carry out improvement in the system.

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker,
Sir, hon'ble Minister has replied half of my question. |
had inquired about anomalies in pay in my supplementary
question which she did not reply. The written statement
!aid by hon’ble Minister on table of the House does not
include reply to my supplementary.

KUMARI UMA BHARATI: There is no disparity.

Volunteers and youth coordinators are performing very
well.
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SHRI RAM PRASAD SINGH: Mr. Deputy Speaker,
Sir, as per the reply to my question laid on the table,
hon’ble ‘Minister has accepted that there are anomalies
in pay. Therefore, in my supplementary, | asked about
the steps taken by the Government to check financial
irregularities and remove anomalies in pay. The Hon'ble
Minister has not replied it. | would like hon’ble Minister to
reply to this part of my question also.

[English]

MR. DEPUTY SPEAKER: Have you not replied to
that?

KUMARI UMA BHARATI: | have already replied.

MR. DEPUTY SPEAKER: Have you got anything to
add?

KUMARI UMA BHARATI: All | want to say is that he
was feeling that | had forgotten something. | have not
forgotten anything. Sometimes, we have complaints but
we sort out the complaints on time.

SHRI K. MALAISAMY: From the statement laid and
the reply given by the hon. Minister, it is seen that they
have made a tremendous impact in terms of youth
training, etc. The hon. Minister has given the figure of
500 zonal offices for the nation. What | am trying to
know from the hon. Minister is the crucial date on which
these 500 centres were there. Were they there from the
beginning? Or, are they increasing the zonal offices
depending upon the needs of the situation? If your policy
is fixed at 500 and you are not going to increase them,
| would leave it. On the other hand, if you are going on
increasing depending upon circumstances, depending upon
your popular programme, in terms of more number of
offices and more manpower? What is the rationale for it?

KUMARI UMA BHARATI: | think, there is some
confusion in that question. May be, | am confused
because he has said that there are 500 zonal offices.
They are not 500 zonal offices. The zonal officers are at
the level of the State and the youth co-ordinator is at the
level of the district. | think, the hon. Member is asking
about the youth co-ordinators. We have 500 functional
NYK districts. As | told you just now, there is some
increase in the number of districts. So, 106 districts are
such which do not have youth co-ordinators in the Nehru
Yuva Kendra Sangathan set up. The zonal offices are at
the level of the State not at the level of the district. |
think, the hon. Member's question was about the districts.

SHRI K. MALAISAMY: | am concemed about the
zonal offices. There are only 18 zonal offices as against
nearly 34 States.
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KUMARI UMA BHARATI: Now, | get your question.
As | have told you about the set up of the youth co-
ordinators in the district level Nehru Yuva Kendra
Sangathans, we have to apply the same principles due
to the instructions off the Finance Department in the zonal
offices also.

So, there is an increase in the number of States
also. We have a system where there is some additional
charge for the regional coordinators and zonal Directors
also. Right now, we have no plans to increase because
as | have told you, there is a very strict instruction from
the Finance Ministry. So, there is no planning to increase
in the number of Youth Coordinators. Whatever will come
will come first to the youth coordinators and then their
promotion as Zonal Directors. There is no planning to
directly recruit any Zonal Director or there is no planning
to recruit any Youth Coordinators. But there is a plan to
extend the work in the newly created districts and newly
created States also.

[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir,
through you | would like to submit to the hon'’ble Minister
that Government's statements do not reflect their actions.
It is an august organisation known as Nehru Yuva Kendra
throughout the country, but it is being politicised. Whether
the hon'ble Minister can assure this House that the
scheme run by the Government is leading the misled
youth in the right direction through constructive works.
But, it has not been observed anywhere | would like to
cite an example of my constituency where the organisation
is indulged in political consideration in place of rendering
constructive work. Seva Bharati and other organisations
are leading the country in wrong direction. The volunteers
of Seva Bharati in collusion with Nehru Yuva Kendra
plotted this all in Gujarat. This organisation is misguiding
poor folk in the villages and it provocates them to spoil
the atmosphere. | would like to know whether the
Government would include good people in this
organisation and given them an opportunity to work. There
are political consideration, such as the area people belong
to and their political affiliation. Efforts are being made to
malign the organisation by associating such elements with
the organisations. ...(Interruptions) It is essential for you
to look into it. | would like to know whether the
Government would keep this organisation away from
politics and give an opportunity to the good people to
work, as in my constituency or in border areas of Gujarat
people of Seva Bharati and Nehru Yuva Kendra are
misleading the people in villages and are provocating
them to spread riots. Whether the Government would
make efforts to prevent it?
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KUMARI UMA BHARATI: Mr. Deputy Speaker, Sir,
so far | could not understand whether hon'ble Member
has asked a question or has levelled a charge. If he has
levelled charges, then these are baseless. First, | would
return word ‘drama’ to him since no drama is staged in
Nehru Yuva Kendra. | do not know if he stages a drama.
It he wants that Nehru Yuva Kendra should be kept away
tfrom politics, in this regard | would like to tell him that
there is no politics in NSV, Volunteer, Youth Coordinator,
Zonal Division, and NRC scheme run by the Government*
...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir,
even an organisation after a great leader's name is being
politicised ...(Interruptions) 1t is a matter of serious
concern. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: Shri Kantilal Bhuria, you
have already told about it.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, she being a
Cabinet Minister, should not reply this question in such
a manner where insinuation is caused on Pandit
Jawaharlal Nehru. This is not fair. ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: The job of this organisation
is to lead the youth in right direction. ...(Interruptions)
They are associating this organisation. ...(Interruptions)
This organisation has been formed for leading the country
in right direction whereas they are politicising it.
..(Interruptions) Hon'ble Minister is commenting in this
manner. ...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: Mr. Deputy Speaker,
Sir, it is a below standard reply. Hon'ble Minister should
not reply in this manner. ...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir,
how the schemes of the Government. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: Shri Kantial Bhuria, you
have already told about it.

...(Interruptions)

‘Expunged as ordered by the Chair.
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[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir,
hon'ble Minister is replying in a wrong way. It is
government's ...(Interruptions) in collusion with Bajrang
Dal. ...(Interruptions) They are associating Bajrang Dal
with it. ...(Interruptions)

12.00 hrs.
[English]

MR. DEPUTY SPEAKER: She has refuted it. She
said, “We are not politicising it". ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: They talk of politicisation.
...(Interruptions) They have called Nehru's name.
...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: Mr. Deputy Speaker,
Sir, please direct the hon’ble Minister not to reply in this
manner. ...(Interruptions)

KUMARI UMA BHARATI: Remember, the standard

of the reply depends upon the standard of the question.
...(Interruptions) .

SHRI SHRIPRAKASH JAISWAL: She is a Minister.
KUMAR! UMA BHARATI: He too is a Member.

SHRI SHRIPRAKASH JAISWAL: She is making fun

of the name of such a great leader, that too within the
House. ...(Interruptions)

SHRI KANTILAL BHURIA: Why it has been suggested
to change the name of an organisation after Nehru's

name. ...(Interruptions) He should withdraw his words.
...(Interruptions)

[English]

_ 'SHHI PRIYA RANJAN DASMUNSI: Sir, a Cabinet
Minister should not answer questions in such a manner

yvhere insinuation is absolutely cast on Pandit Nehru, who
is not here. ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: Who has authorised him
to change? ...(Interruptions) The manner of carrying out
change this way is being discussed in the House.

-..(Interruptions) she should withdraw her words.
...(Interruptions)
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[English]

MR. DEPUTY SPEAKER: Shri Bhuria, you have
asked whether this institution is being politicised and she
has said, no. Then she asked, do you want politicisation,
in the sense that. She linked it with Nehru's name.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: This is my
objection, Sir. ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker,
please get these words expunged from the proceedings.
...(Interruptions)

[English]
MR. DEPUTY SPEAKER: She asked whether you

are intending that, and you said, no. That is also part of
the record. Now Shri Jagdambi Prasad Yadav.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, | suggest that
this should be expunged from the record.

MR. DEPUTY SPEAKER: | shall look into the whole
thing. Whatever is not a decent expression, | shall
expunge it. Now Shri Jagdambi Prasad Yadav.

[Translation]
SHR! JAGDAMBI PRASAD YADAV: Mr. Deputy

Speaker, Sir, | would like to know two things from hon.
Minister.
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[English]
MR. DEPUTY SPEAKER: The Question Hour is over.

WRITTEN ANSWER TO QUESTIONS
[English])

Eradication of Leprosy

*341. SHRI G.J. JAVIYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the number of leprosy cases are
increasing alarmingly in the country;

(b) it so, the details of cases reported during the
-year 2001-2002 and till date, State-wise;

(c) the details of the amount allocated and spent for
prevention/eradication of leprosy during the above period,
State-wise particularly in the State of Gujarat; and

(d) the steps taken for prevention/eradication of
leprosy in the country?

THE MINISTER OF THE HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) No, Sir. The
total number of leprosy cases are not increasing
alarmingly as evident from the Table given below.
However, with increased IEC and Surveillance efforts,
even hidden cases are being detected from Urban Slums/
Difficult and inaccessible rural areas for prompt Multi Drug
Therapy.

Years Routinely Detected Total

detected through Detected
MLEC

1998-1999 4.21 lakhs 3.62 lakhs 7.83 lakhs
1999-2000 3.87 lakhs 2.13 lakhs 6.00 lakhs
2000-01 5.02 lakhs No MLEC 5.02 lakhs

Done (without

MLEC)

2001-02*(P) 3.31 lakhs 1.57 lakhs 4.88 lakhs

MLEC: (Modified Leprosy Elimination Campaign)

“The State-wise breakup of leprosy cases detected routinely during April-December 2001 as well as through MLEC during the year

2001-02 is given in the enclosed Statement-l.
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(c) State-wise Government of India allocation and
expenditure under NLEP during 2001-02 including for
State of Gujarat I8 given in the enclosed statement-Il.

(d) With the assistance of the World Bank, first phase
of National Leprosy Eradication Programme (NLEP) started
in 1893-94 and all the Districts got covered under Mutti
Drug Therapy (MDT) by 1995-86. The Prevalence Rate
(PR) which was over 24/10,000 at the beginning of the
first phase came down to 5.2/10,000 in March, 2000.

Second phase of World Bank assisted National
Leprosy Eradication Programme (NLEP) for 3 years was
started in 2001-2002 with the aim of achieving elimination
of leprosy i.e. a PR of less than 1/10,000 population at
the National level, by March, 2004.

The main components of this Project are as follows:

() Decentralization with full responsibility for
implementation, monitoring & financial

Statement |
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(i)

(i)

(iv)

v)

(vi)

to Questions 28

management to be done by the States. State
and District Leprosy Societies have been formed
in the States for this purpose.

Integration of Leprosy services with General
Health Care Services for greater reach of leprosy
services.

Two rounds of Modified Leprosy Elimination
Campaligns (MLEC) for detection of hidden cases
will be undertaken in the 2nd project.

Creating public awareness about facts of leprosy
through intensive Information, Educational &
Communication (IEC).

Training of all General Health Care Staff in
leprosy.

Disability Care and prevention.

National Leprosy Eradication Programme

No. of Cases detected during the year 2001-02 (Prov.)

Sl. State/UT Cases detected Cases detected during ° Total cases
No. routinely (April-Dec. MLEC (2001-02) detected (3+4)
2001) P)
1 2 3 4 5
1. Andhra Pradesh 38639 3415 42054
2. Arunachal Pradesh 65 39 104
3. Assam 1398 NR 1398
4. Bihar 57429 42833 100262
5. Chattisgarh 11077 12353 23430
6. Goa 264 NR 264
7. Guijarat 8629 457 9086
8. Haryana 557 NR 557
9. Himachal Pradesh 186 25 211
10. Jharkhand 19379 20301 39680
1. Jammu Divn, 75

380 i 4s5
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1 2 3 4 5
12. Kashmir Divn. 43 28 Al
13. Kamataka 13425 2930 16355
14. Kerala 1818 NR 1818
15. Madhya Pradesh 11516 3181 14697
16. Maharashtra 32505 5820 38325
17. Manipur 14 3 145
18. Meghalaya 34 NR 34
19. Mizoram 19 4 23
20. Nagaland M 27 61
21, Orissa 22767 14122 36889
22, Punjab 969 199 1088
23. Rajasthan 1520 NR 1520
24. Sikkim 47 NR 47
25. Tamil Nadu 19613 7021 26634
26. Tripura 70 NR 70
27. Uttar Pradesh 56594 30739 87333
28. Uttaranchal 931 493 1424
29. West Bengal 26420 12653 39073
30. A&N Islands 54 NR 54
31. Chandigarh 234 26 260
32. D&N Haveli 168 117 285
33. Daman & Diu 43 NR 43
34, Delhi 3780 176 3956
35. Lakshadweep 6 NR 6
36. Pondicherry 235 163 398

Total 330657 157453 488110
P-Provisional. NR-Report not.nedvod.
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Statement H 1 2 3 4
State-wise Allocation and Release under National '
Leprosy Eradication Programme during 2001-02 22.  Rajasthan 123.07 123.07
(Rs. in lakhs) 23.  Sikkim 3487 3487
S.No. States 2001-02 24. Tamil Nadu 413.04 413.04
Allocation Release 25.  Tripura 46 47 46 47
! 2 3 4 26. Uttaranchal 129.01 129.01
. Andhra Pradesh 22383 22383 27.  Uttar Pradesh 128250  1282.50
2. Arunachal Pradesh 62.09 62.09 28. West Benga' 574 .66 574 .66
3. Assam 15385 15385 20.  A&N lIslands 18.30 18.30
4. Bihar 663.94 663.94 30. Chandigarh 5.50 " 550
5. Chhattisgarh 7834 37834 31.  D&N Havel 6.00 6.00
6.  Goal 1.52 tise 32. Daman & Diu 18.40 18.40
7. Gujarat 6197 6197 33,  Delhi 4836 48 36
8. Haryana 61.94 6194 34.  Lakshad 6.00 6.00
9. Himachal Pradesh 49.69 49 69 35 Pondicherry 2.00 2.00
10. Jammu & Kashmir 100.55 100.55 Total 6774 86 6774 86
11. Jharkhand 35623 356 .23 [Transiation]
2. Kamataka 196.05 196.05 Modernisation of Post Offices
13.  Kerala 74.61 7461 *342. SHRI ABDUL RASHID SHAHEEN: WIll the
Minister of COMMUNICATIONS AND INFORMATION
14, Madhya Pradesh 39532 39532 TECHNOLOGY be pleased to state:
15.  Maharashtra 43599 43599 (a) the number of post offices modemised during the
last two years, State-wise;
16.  Manipur 71,02 71.02
(b) whether certain States have been accorded priority
17.  Meghalaya 46 .94 4694 in this regard; and
18. Mizoram 60.51 60.51 (c) if so, the reasons therefor?
19. Nagaland 89.22 89.22 THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
20. Orissa 540.77 540.77 INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Number of Post Offices modemised during
21.  Punjab 32.30 3230 the last two years State-wise are as under:
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Sl.No. Name of State No. of Post Offices 1 2 3
modemised
during the last
two years 20. Nagaland 2
1. Andhra Pradesh 21 22.  Punjab 30
2. Amnachal Pradesh 2 23 Rajasthan 3
3, Assam 20 24, Sikkim -
" Bihar 2 25. Tamil Nadu 20
5. Chhattisgarh 16 26.  Trpura 7
6. Delhi 1 27. Uttar Pradesh 29
7 Goa _ 28. Uttaranchal 4
8. Gujarat 13 29. West Bengal n
9. Haryana 10 Total 355
10. Himachal Pradesh 17 (b) and (c) No, Sir. Post offices are prioritised for
modernisation in different States based on traffic.
11. Jammu & Kashmir 27
Kala-Azar Cases
12 Jharkhand n *343. DR. M.P. JAISWAL: Will the Minister of
13, Kamataka 13 HEALTH AND FAMILY WELFARE be pleased to state:
(a) the number of Kala-azar cases detected in various
4. Kerala 3 States of the country during the last three years;
15. Madhya Pradesh 16 (b) whether the Government propose to provide
proper treatment to the people suffering from Kala-azar;
16. Maharashtra 12 and
17. Manipur - (c) if so, the steps taken by the Government in this
regard?
18. Meghala 1
va THE MINISTER OF HEALTH AND FAMILY
19. Mizoram 2 WELFARE (DR. C.P. THAKURY): (a) As per the reports
received from State Health Authorities, number of Kala-
azar cases during the last three years is as follows:
sl. Affected 1999 2000 2001 (P)
No. States Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8
1. Bihar 11627 277 12909 130 8905 196
2. West Bengal 1081 6 1244 1" 1238 4
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1 2 3 5 6 7 8
3. Jharkhand Included 469 0 475 0
in Bihar

4. Uttar Pradesh 81 47 0 22 3
5. Delhi* 84 84 9 13 1
6. Guijarat” 0 0 0 1 0
7. Tamil Nadu* 1 0 0 0 0
8. Sikkim 2 0 0 0

Total 12886 297 147533 150 11654 204
P-Provisional
‘Imported cases.

(b) and (c) The problem of control of Kala-azar is
addressed under the Kala-azar control Programme, which
is a Centrally sponsored programme, and is presently
being implemented in the Kala-azar endemic States of
Bihar, West Bengal, Jharkhand and Uttar Pradesh. The
strategy for Kala-azar control adopted under the
programme includes:

(a) Interruption of transmission through vector control
by undertaking residual insecticidal spraying in
affected areas.

(b) Early diagnosis & complete treatment through
Primary Health Care System.

(c) Health Education and Community Participation.

(d) Supply of DDT and drugs under the programme
including Sodium Stibo-gluconate and
pentamidine.

[English)
internet Telephony

*344. SHRI PRAVIN RASHTRAPAL:
DR. PRASANNA KUMAR PATASANI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
(TRAI) held open sessions to elicit public opinion
before formulating its recent recommendations to the
Government on the introduction of Internet Telephony in
the country;

(b) whether the Government have now received
requests to put the recommendations on the Website so
as to elicit public opinion once again;

(c) it so, whether the repetition of this process is
likely to cause further delay in the implementation of
TRAI's recommendations; and .

(d) it so, the steps the Government propose to take
to avoid the delay and to introduce the Intemnet Telephony
at the earliest?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Yes, Sir.

(b) to (d) As opening up of Intemet Telephony would
have impact on all the categories of Telecom Service
Providers, comments were invited from all the interested
parties on the recommendations of TRAI by putting the
recommendations on the website of the Ministry before
taking a final decision. Guidelines for offering Intemet
Telephony Services have already been issued on 21st
March, 2002. Since Govemment had decided to open
Intemet Telephony only from 1 April, 2002, there has

been no delay in allowing introduction of Internet
Telephony.

[Translation]
Target for Small Scale Industries

*345. SHRI Y.G. MAHAJAN: Will the Minister of
SMALL SCALE INDUSTRIES be pleased to state:
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(a) whether the Government has fixed any targets
for the development of small scale industries in the
country, State-wise;

(b) if so, whether these targets have been achieved;

(c) if so, the details thereof, State-wise, particularly
in respect of Maharashtra; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) The
Central Government do not fix any target for setting up
of small scale industries. However, the Government of
Maharashtra had fixed a target of 27,000 units for
registration of small scale industrial units in the year 2001-
02 and the achievement upto February, 2002 was 19,186
units.

[English]
Visit of Nepalese Prime Minister

*346. SHRI AF. GOLAM OSMANI:
SHRI DALPAT SINGH PARSTE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Prime Minister of Nepal visited New
Delhi recently;

(b) if so, the outcome of the bilateral and muiltilateral
issues discussed with him;

(c) the details of the agreements or MOUs signed
during his visit including the terms thereof;

(d) whether the issue of increasing the trade volume
between the two countries was also taken up; and

(e) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (e) His Excellency Mr. Sher
Bahadur Deuba, Prime Minister of Nepal, paid an official
good will visit to India from March 20-25, 2002 at the
invitation of the Prime Minister of India. During the visit,
PM Deuba called on the President and Vice President

VAISAKHA 3, 1924 (Saka)
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and held talks with the Prime Minister. The Home Minister,
External Affairs Minister, Defence Minister, Commerce and
Industries Minister, Human Resource Development Minister
and Water Resources Minister called on the Nepalese
Prime Minister. PM Deuba attended a business meeting
organised jointly by the Confederation of Indian Industry
and the Federation of Indian Chambers of Commerce
and Industries. He also visited Kolkata where he met the
Governor and Chief Minister of West Bengal. The
discussions were friendly and cordial, in keeping with the
close relations between India and Nepal.

The discussions held during PM Deuba'’s visit focused
on issues relating to terrorism and bilateral trade and
economic cooperation. Both Prime Minister reiterated the
determination of the two countries to work closely in
fighting the scourge of terrorism which was adversely
affecting peace and stability in the region as also
impeding, socio-economic development. The Prime
Ministers renewed the commitment off the two countries
not to allow their respective territories to be used for
activities inimical to the interest of the other. In pursuance
of their shared objective of combating terrorism and cross-
border crimes, the two Governments agreed to intensify
their ongoing cooperation and to continue working closely
with each other. :

As regards trade and economic co-operation, the two
Prime Ministers noted with satisfaction the successful
renewal of the India-Nepal Trade Treaty for a period of
five years till March 5, 2007 with mutually agreed
amendments to the Protocol to the Treaty without
changing Its basic framework.

On the Pancheshwar Hydel Project, the two Prime
Ministers noted that considerable work had been done
on the field investigations for the Joint DPR. They agreed
that all out efforts should be made to complete a Joint
DPR before June this year.

An Agreement on Cooperation in the Field of Science
and Technology was also signed during the visit.

The Nepalese Prime Minister invited the Prime
Minister to pay an official visit to Nepal at an early date.
The invitation was accepted. Dates of the visit would be
decided through diplomatic channels.

[Translation]

indian Territories under Occupation of Neighbouring
Countries

*347. SHRI RAMDAS ATHAWALE: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:
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(a) the names of the neighbouring countries which
have occupied the indian Termitories as on date indicating
the dates from which such occupation is continuing;

(b) the details thereof;

(c) whether attention of the Intemational Organisations
has been drawn in this regard;

(d) it so, the details thereof; and

(e) the total area of land freed from the occupation
of the neighbouring countries till date?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (e)

China

China illegally occupies approximately 38,000 sq. kms.
of Indian territory in the State of Jammu & Kashmir. In
addition, under the so-called Sino-Pakistan Boundary
Agreement of 1963, Pakistan illegally ceded 5,180 sq.
kms. of Indian territory in Pakistan-occupied Kashmir to
China.

India and China are seeking a fair, reasonable and
mutually acceptable settlement of the boundary question
through peaceful consultations.

Pakistan

Pakistan has been illegally occupying approximately
78,000 sq. kms. of Indian territory in the State of Jammu
& Kashmir since 1947.

Under the Simla Agreement and the Lahore
Declaration, India is committed to resolving all issues with
Pakistan peacefully through bilateral dialogue.

Bangladesh

There are areas along the India-Bangladesh boundary
under physical possession by nationals of the other
country than to which the land belongs. These are termed
adverse possessions. There are 111 Indian enclaves in
Bangladesh and 51 Bangladesh enclaves in India. The

Indian enclaves in Bangladesh are sovereign Indian
territories.

The 1974 Agreement between the Gowt. of the
Republic of India and the Gowt. of the People’s Republic
of Bangladesh conceming the demarcation of the land
boundary between India and Bangladesh and related
matters, provides for exchange of adverse possessions.
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The Gowt. of India is committed to an early settiement of
all boundary-related matters with Bangladesh.

Nepal

The Govt. of Bihar has indicated that an area of
some 5,000 acres (approximately 20.23 sq. km.) of land
in Narsahi-Susta area adjoining the Gadak river in West
Champaran District has been encroached upon by
Nepalese nationals. There is a difference of perception
of the boundary alignment between India and Nepal in
this area duse to the shifting of rivers over the last several
decades.

The matter has been discussed with the Government
of Nepal on various occasions and is presently under
consideration by the Joint Technical Level India-Nepal
Boundary Committee (JTC) constituted to identify and
relocate missing boundary pillars and also resolve other
ambiguities which may have developed in certain
segments due to shifting of rivers etc. Discussions on
the management of the border would continue in the
Joint Working Group on Border Management and between
the two Home Secretaries also.

[English)]
Privatization of VSNL

*348. SHRI ARUN KUMAR : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the intemal security of the country is
threatened with the privatization of VSNL; and

(b) if so, the Government plan to monitor the security
aspect sequel to VSNL privatisation?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) No, Sir.

(b) The existing licence of VSNL provides inter-alia
that VSNL will be required to extend in its licensing
network necessary facilities to the State or Central
Govemnment or officers duly authorised on their behalf as
may be required in the interest of public safety. The
Shareholders’ Agreement with the strategic partner also
requires the strategic partner to comply with all the
conditions of licences or orders or other directions of the
Government or any applicable Govemment Authority In
matters relating to security of the country.
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US Nuclear Report

*349. SHRI JYOTIRADITYA M. SCINDIA:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the attention of the Government has been
drawn to the recent reports to the effect that the US
would use nuclear weapons against at least seven
countries including Russia; and

(b) it so, the reaction of the Government thereto in
the context of world peace?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) Government have seen reports
and commentaries in US newspapers on the subject.
Official statements by the US Govemment have described
the latest US Nuclear Posture Review as “not an
operational planning document”.

(b) As part of its long standing policy, India continues
to seek systematic restraints on use of nuclear weapons
through a range of well considered steps.

Kidney Trade

*350. SHRIMATI SHYAMA SINGH:
SHRI ADHIR CHOWDHARY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government are aware that despite
ban, Kidney trade still flourishes in several parts of the
country;

(b) if so, whether a large number of Kidneys are
being destined for the patients in the middle-east
countries;

(c) if so, the facts thereof,

(d) whether the Government propose to probe the
racket through CBI; and

(e) the details of other steps taken/being taken to
check such rackets?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (e) The
Transplantation of Human Organs Act was enacted on
8th July, 1984 to provide for the regulation of removal,
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storage and transplantation of human organs for
therapeutic purposes and for the prevention of commercial
dealings in human organs. The said Act is applicable in
the whole of the States of Goa, Maharashtra and
Himachal Pradesh and all the Union Territories. It has
been adopted/enacted by all the States except Bihar and
newly created States, namely, Uttaranchal, Jharkhand and
Chhattisgarh. Under Section 18 to 23 of the said Act,
necessary provisions have been made to check such trade
of human organs. Government have not received any
information relating to large number of kidneys being used
for the patients of Middle East countries, and accordingly
there is no proposal to ask CBI to make any enquiries
in this regard.

Use of Bronchoscopes

*351. COL. (RETD.) SONA RAM CHOUDHARY:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the Govemment has been
drawn to the news item that Bronchoscopes devise
recalled from US hospitals due to exposure of patients to
disastrous Bacteria, still in use in Indian hospitais as
reported in “Hindustan Times®" dated, March 8, 2002;

(b) if so, the tacts of the matter reported therein;

(c) whether the Government propose to ban the
import and use of this rejected device; and

(d) if so, the details thereof alongwith the steps so
far taken by the Govemment in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (d) Yes, Sir. it is
true that Olympus America has withdrawn certain
Bronchoscope modelis. These were distributed in several
countries of the world. Bronchoscope models have been
withdrawn due to presence of a bacteria that spread
potential life threatening infection to patients. The source
of the bacteria is believed to be a loose part of the
Bronchoscope, which could act as a reservoir for bacteria.

The information about use of equipments in hospitals
all over India is not centrally maintained In the Ministry
of Health & Family Welfare. Nevertheless, information
regarding use of Bronchoscope in Central Government
hospitals in DethVAll India Institute of Medical Sciences
has been collected. Out of the Bronchoscope used in
those hospitals, the number of Olympus Bronchoscope is
as follows:
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AlIMS-2, RML-1, Safdarjung-2, LHMC-Nil

The modeis being used in the above hospitals are
not the ones, which have been recalled by the company.

Attention of all the State Governments/Central
Govenment Hospitals is being drawn to the recall of
certain modeis of Olympus Bronchoscope.

Telephone Connections in Rural Areas

*352, SHRI ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government have expressed its grave
concem over the non achievement of target fixed for
telephone connections in the rural areas,

(b) if so, the reasons for not achieving the target
set, State-wise;

(c) the steps taken by the Government to achieve
the target set therefor;

(d) whether the Government have set up village
telephony cell; and

(e) if so, the objectives thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Yes, Sir.

(b) The Private Basic Telephone Service Operators
have generally not extended their network to rural areas
so far.

(c) Government has recovered Liquidated Damage
(LD) charges for the delay in fulfiling the obligations and
has made it clear to the concerned private operators that
their committed performance obligations cannot be diluted.
Government has also asked them to complete the
unfulfiled committed roll out obligations by December,
2002 against submission of Additional Performance Bank
Guarantees and Deed of Guarantees. Further, Govemment
has advised them to explore the possibilities of entering
into mutually acceptable agreements with any of the other

operators in their respective service areas for providing
Village Public Telephones.
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(d) and (e) The Basic Service Group of the
Department of Telecom, which has been monitoring this
matter, is also facilitating expeditious resolution and
redressal of issues that arise from time to time so as to
ensure that the obligations are fulfilled.

Growth of Shipping Industries

*353. SHRI SHANKERSINH VAGHELA: Will the
Minister of SHIPPING be pleased to state:

(a) whether the Government are aware of the sluggish
growth of Shipping Industry in the country as compared
to rapid growth of the merchant fleets in the countries
like China and Singapore;

(b) if so, the reaction of the Government in this
regard;

(c) the details of the strategies proposed to be
formulated to reverse the process;

(d) whether the Government propose to create a fiscal
regime at par with that adopted by advance maritime
countries; and

(e) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI VED
PRAKASH GOYAL): (a) Though it is a fact that the growth
of Indian shipping tonnage has been sluggish during the
last decade, but on perusing the comparative position
vig-a-vis other maritime nations as given in the enclosed
Statement, it would be evident that both in quantum and
percentage growth of tonnage, India is not unique in
having a lower growth rate, particularly during the last
five years.

(b) India inherited a minuscule merchant fleet of 0.75
million GT at the time of independence. However,
proactive and facilitative policies followed by the
Government in the form of cargo support to Indian
bottoms, facilitative fiscal regimes, capital at concessional
rate of interest, etc. enabled Indian fieet to expand and
diversify at a much faster pace. However, due to the
liberalization of the economy various benefits and
concessions for the growth of Indian shipping tonnage
were gradually withdrawn. Thus, the Indian shipping
tonnage after 1991 grew at a much slower pace and in
fact started declining after reaching the 7 million GT mark
in 1996 and as on 1.4.2000, the Iindian fleet was 6.86
million GT. However, as on 1.4.2002 the Indian fieets
tonnage stands at 6.82 million GT.
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The Government of India having realized the need
for stemming this decline in Indian shipping tonnage
initiated & series of facilitative fiscal measures during last

3 years

and notable of them are as follows:

Restoration of Section 33 AC of the Income
Tax Act from 50% to 100% tax relief on amounts
earmarked for vessel acquisition in separate
reserve account.

Increase in depreciation rate from 20% to 25%.

Necessary amendments in Exim policy to rectify
the anomaly of categorizing acquisition of second
hand vessels as capital goods, which
necessitated procuring of special import licence
for the purpose.

Ministry of Shipping convinced Ministry of Finance
to roll back imposition of 5% customs duty on
acquisition of ocean going ships from abroad.

Allowing 100% foreign direct investment in the
field of shipping.

Expanding the scope of Section 33AC to
stimulate Indian ship owners to earmark higher
funds for acquisition of tonnage. Further, to make
this section more attractive for Indian ship
owners, Government has decided to allow
deduction of funds transferred under Section
33AC while computing book profits for the
purpose of Minimum Alternate Tax.

(c) to (e) As has been mentioned above, the
Government of India has already initiated a series of
steps during the last three years so as to boost the
Indian shipping industry, which in tum would lead to
acquigition of more tonnage.

In addition to the above, the Govemment has also
initiated the following so as to achieve a level playing
field for Indian shipping industry and make it intemationally
competitive:

e The Government constituted an Expert
Committee under the Chairmanship of Shri
Rakesh Mohan to review Indian Shipping and
to recommend measures to address the
associated problems. The Committee has
recommended introduction of Tonnage Tax as
is followed by the leading maritime nations of
the world. The recommendations of the
committee are being considered by the
Govemment.

* The Government has initiated a series of
measures to improve port infrastructure and
efficiency so as to attract higher capacity vessels,
improve tumaround time, reduce per unit cost,
etc. which would have a positive impact on the
Indian shipping industry.

e The Government has allowed private sector
participation in the realm of providing training to
seafarers, which would help in producing a
higher number of quality seafarers to man Indian
flag tonnage.

Statement

Comparative Growth of Shipping Tonnage

(in milion GT)
CAGR CAGR

1980 1895 1996 1997 1998 1999 2000 1995-2000  1980-2000

China 687 16.94 1699 1633 165 1631 16 49 -0.53% 7.00%
Hongkong 17 8.79 785 5.77 6.17 797 10.24 330% 24 94%
India 59 7.12 7.2 693 6.77 691 666 -1.29% 063%
Indonesia 141 2.77 297 3.19 32§ 324 338 4A0% 6.99%
iran 128 29 356 3.55 334 354 423 9.17% 11.52%
Malaysia 07 3.28 417 484 52 524 532 12 A4% 33.00%
Korea 434 697 7.55 742 569 573 6.19 -2.24% 2.13%
Singapore 766 1361 1644 18.87 2037 21.78 2149 11.58% 9.03%
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GMP Norms of WHO on Small Pharmaceutical
Manufacturers

*354. DR. SANJAY PASWAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Indian Pharmaceutical Alliance has
requested the Government to impose Good Manufacturing
Practices (GMP) norms of WHO on Small Scale
Pharmaceutical Companies;

(b) if so, the reasons put forth by the Indian
Pharmaceutical Alliance for the same and the
Govemment's reaction thereto; and

(c) the steps being taken by the Government to
safeguard the interest of Small Scale Pharmaceutical
Companies?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) The need
for upgrading the requirements for Good Manufacturing
Practices (GMPs) have been expressed at various fora
in recent years in order to ensure availability of quality
drugs. However, no specific request from Indian
Pharmaceutical Alliance to impose GMPs on small scale
drugs manufacturers was received. The National Human
Rights Commission in their order dated 31.3.99 and
Pharmaceutical Research and Development Committee
headed by Dr. R.A. Mashelkar, D.G., CSIR in its report
of November, 99 stressed the need for upgradation of
GMPs to that of International standards. Accordingly,
Schedule M to the Drugs and Cosmetics Rules 1845
wags amended vide GSR No. B94(E) dated 11.12.2001.

(c) The amended provisions are required to be
implemented uniformly by all drug manufacturers.
However, following steps have been taken to safeguard
the interest of small manufacturers:

() In order to give the existing manufacturing units
time for making improvement, the upgraded
GMPs shall become applicable after a period of
2 years from the date of notification.

(i) Majority of modifications incorporated under
revised Schedule relate to in-house validations,
documentation, preparation of Standard
Operating Procedures (SOPs) and training of
staff which require no substantial expenditure.

(i) Workshops are also proposed to be conducted
to educate small scale manufacturers on salient
features of GMP and its compliance.
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Teledensity in Urban and Rural Areas

*355. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of teledensity per hundred people in
urban and rural areas separately;

(b) whether the Govemment are aware of the wide
divergence in teledensity between rural and urban areas;

(c) if so, the reasons therefor, and

(d) the details of the steps taken by the Government
to bridge this gap?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS 'AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) to (d) The average tele-density for 100
people in urban and rural areas as per present estimates
is 12.95% and 1.09%, respectively. The tele-density in
urban areas is generally higher due to the concentrated
nature of demand and higher levels of business and
commercial activities in these areas. .

A number of policy measures have been taken during
the past few years to expand the telecom services in the
rural areas. The New Telecom Policy-99 stipulates several
specific objectives and time-bound targets of tele-density
and rural telephony. These are, inter-alia, increasing the

_rural tele-density from the current level to 4% of the year

2010 and to achieve telecom coverage of all the villages

in the country and also to provide reliable media to all
the telephone exchanges by 2002.

Production of Anti-Rables Vaccine from Sheep

*356. SHRIMATI KANT!I SINGH:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Supreme Court has given any
direction for banning production of anti-rabies vaccine from
sheep as the use of such vaccine leads to paralysis and
even loss of human life extensively;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard
so far?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKURY): (a) to (c) The Supreme
Court of India in its order dated 15.2.2002 has directed
that the aspect of use of anti-rabies vaccine from sheep,
leading to paralytic side effects and even causing deaths,
be looked into by the Government, including the
Committee for the Purpose of Control and Supervision of
Experiments on Animals (CPCSEA).

The Government has encouraged phasing out of
neural tissue vaccine by taking the following steps:

(1) Production of Tissue Culture Vaccine, which was
around less than one lakh doses In 1992-83,
has been steadily enhanced to 5§ million doses
in 1989-2000 both in private and public sector.

(2) The incidence of animal bites ranges from 2.2
to 2.5 milion per year. For treatment of 2.5
million animal bites, the requirement of Tissue
Culture Anti Rabies Vaccine (TCARV) is 12.5
million doses per year, which will require a large
increase in the production capacity for the
vaccine. Therefore, while steadily expanding the
supply of TCARV, including by augmenting the
Pli, Coonoor, Neural Tissue Vaccine is still being
used in reducing quantities to meet the short
fall in the public health system.

(3) Economical, efficacious and safe alternative
methods in use of Tissue Culture Vaccine intra-
dermally is also being explored.

Agreement with Brazil on Space Research

*357. SHRI ANANDRAO VITHOBA ADSUL: Will the
PRIME MINISTER be pleased to state:

(a) whether any agreement on space research has
been signed with Brazil recently;

(b) if so, the details thereof; and

(c) the time by which it would be implemented and
extent to which it will help our space research?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) Indian Space Research Organisation (ISRO) and
the Agencia Espacial Brasiliera (AEB), the Brazilian Space
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Agency signed a Memorandum of Understanding (MOU)
on March 1, 2002 on cooperation in the peaceful use of
outer space. This is a general umbrella agreement under
which cooperative activities could be carried out in several
areas such as the use of space and ground facilities for
carrying out space research, application of satellites
including communications, remots sensing and
meteorology, operation of satellite ground stations, and
training programmes.

(c) Specific activities under the MOU will be decided
from time to time by both sides depending on mutual
interest. The MOU will enable Indian scientists to carry
out joint projects in space research and space applications
in different fields which will enhance scientific knowledge,
facilitating national development.

Telecom Finance Corporation

*358. SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the working group on Tenth Plan has
suggested to set up a telecom finance corporation;

(b) if so, the details thereof and the reasons therefor;

(c) the details of the other suggestions made therein
and the reaction of the Government thereto; and

(d) the time by which the final decision in this regard
is likely to be taken?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) to (d) The Working Group on the Telecom
Sector for the 10th Five Year Plan has, inter-alia,
recommended the setting up of a Telecom Development
Fund into which, the revenue eamed by the Government
from the Telecom Sector should be deposited and
ploughed back into rural communication through soft loans
to service providers in rural areas. The Working Group
recognised that a proposal in this regard needs to be
examined in consultation with the Ministry of Finance.

The other recommendations made by the Working
Group included suggestions for faster roll-out of network
in the rural areas, promotion of private investment in the
Telecom Sector, encouragement of indigenous
manufacturing of telecom equipment, including

strengthening of research & development in this regard
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as well as the steps to improve customer services. The
Report of the Working Group, which was constituted by
the Planning Commission, would be taken into account
by the Planning Commission, while drafting the 10th Five
Year Plan.

Community internet System

*359. DR. SAHIB SINGH VERMA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Govemment are considering to install
a ‘Community Intemet System” in the country;

(b) it so, the broad outline, the cost and the utility of
the above system;

(c) the details of its provision, State-wise; and

(d) the time by which this system is likely to be
installed in each State?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) No, Sir.

(b) to (d) Do not arise.
Visit of Vietnamese Delegation

*360. SHRI VILAS MUTTEMWAR: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether a high level Vietnamese delegation visited
India recently;

(b) if so, the details of the discussions held and the
areas of cooperation agreed to in the field of industrial,
economic, cultural and other sphares; and

(c) the extent to which the same will be beneficial to
both the countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) Yes, Sir. A delegation led by
Madame Nguyen Thi Binh, Vice President of Vietnam
paid an official visit to india from 17-19 March, 2002.

(b) During the course of the visit, the visiting
Vietnamese Vice President called on the President of
India, and met with Vice President and Prime Minister.
Minister of External Aftairs and Minister of Petroleum and
Natural Gas called on the visiting Vice President. During
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the meetings, bilateral, regional and intemational issues
including all areas of cooperation were discussed.

(c) The visit was another step in further strengthening
the cooperation between the two countries.

[Translation]
Defence Personnel Killed in Land Mines Explosion

*361. SHRI RAJO SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) the number of persons arrested for laying land
mines during the last three years,

(b) the number of defence personnel killed in the
explosion of land mines; and

(c) the action taken by the Government against the
persons/terrorists involved therein?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (c) No data is separately maintained
for arrests of persons/militants/terrorists involved
specifically for laying landmines. Laying landmines by any
unauthorised person is tantamount to anti nationalterrorist
activity, and accordingly, appropriate legal action is always
taken against those persons.

The number of defence personnel killed during the
last 3 years due to land mine explosions including
Improvised Explosive Devices (IEDs) as per the reports
available with the Army Head Quarters is 63.

Manufacturing of LHB Coaches

*362. SHRI SADASHIVRAO DADOBA MANDLIK: Will
the Minister of RAILWAYS be pleased to state:

(a) whether the Government have set up a plant

worth crores of rupees to manufacture LHB bogies with
the help of M/s Alstom;

(b) it so, the details thereof:

(c) whether the said German Company has refused

to transter the technology of manufacturing LHB bogies
to India;

(d) if so, the details in this regard alongwith the
reasons therefor; and

(e) the steps taken by the Govermnment in this
regard?
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THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) and (b) No, Sir. The Government has not
set up a separate plant worth crores of rupees to
manufacture LHB Coaches. The existing production unit
at Kapurthala, Rail Coach Factory (RCF) is however being
upgraded to manufacture LHB coaches by inducting
special machines. This upgradation is being done at the
cost of Rs. 97.5 Crores.

(c) No, Sir.
(d) and (e) Do not arise.
[English]
Projects under BOT Scheme

*363. SHRI SHANKERSINH VAGHELA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have awarded some
important projects to private parties under Build, Operate,
Transfer (BOT) scheme during the last two years;

(b) if so, the details thereof, project-wise,

(c) whether these projects could not make any
progress;

(d) if so, the reasons therefor; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) No, Sir.

(b) to (e) Do not arise.
Private Participation in Defence Production

*364. COL. (RETD.) SONA RAM CHOUDHARY: Will
the Minister of DEFENCE be pleased to state:

(a) whether the Government are considering involving
International companies to promote exportable products
manufactured indigenously for India’'s defence
establishment;

(b) if so, the details thereof; and

(c) the involvement of private sector and intemational
companies in Defence production and the status of
existing Public Sector Undertakings and Ordnance Factory
Boards?
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THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (c) The Defence industry sector
has been opened for participation by Indian Private Sector
upto 100% of equity, with Foreign Direct Investment (FDI),
component of it being permissible upto 26%, both being
subject to licensing permissions. This includes all types
of defence equipment. Guidelines have been issued by
the Department of Industrial Policy & Promotion (DIPP)
in consultation with the Ministry of Defence regarding the
modalities for consideration of applications for grant of
license. The private companies are allowed to apply either
individually or by a partnership firm amongst themselves.
The Chiet Executive of the company/partnership will be a
resident Indian. The company/partnership firm can have
Foreign Direct Investment upto 26% of the equity.
Preference would be given to original equipment
manufacturers or design establishments and those having
a good track record of supplies. However, there would
be a three years lock-in period for transfer of equity from
one foreign investor to another foreign investor and such
transfer would be subject to prior approval of Foreign
Investment Promotion Board (FIPB) and the Government.

2. All applications from the private entreprensurs will
be considered by the Department of Industrial Policy &
Promotion in consultation with the Ministry of Defence
and the licenses would be granted by the DIPP. The
licensees are required to put in place adequate safety
and security procedures which would be subject to
verification by authorized Government agencies. The
quality of the product will be assured by the Quality
Assurance Agencies of the Ministry of Defence. The
exports of manufactured items would be subject to policy
and guidelines as applicable to Ordnance Factories and
Defence Public Sector Undertakings.

3. The objective of the policy is to attract more
investment in the Defence Sector and not to change the
ownership of the Ordnance Factory Board and the
Defence Public Sector Undertakings. These represent the
core strength of Defence Industry in India and their
continued growth and full utilization of capacities would
be encouraged by the Government.

Crashes of MIG 21 Fighters

*365. SHRI SURESH RAMRAO JADHAV:
SHRI Y.V. RAO:

Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that during the past decade
221 MIG-21 fighter planes crashed causing immense loss
of trained pilots and property;
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(b) it so, the facts in this regard;

(c) whether the Govermment have conducted. any
comprehensive study to find out the reasons;

(d) if so, the outcome thereof,

(e) the action taken to prevent the crashes alongwith
the results;

(fy whether the Government are planning to phase
out MIG-21 fleet;

(g) it so, the detalls thereof;, and
(h) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (h) Indian Air Force has lost 102
MiG-21 aircraft during the last ten years (i.e. from 1st
April, 1992 to 31st March, 2002). In these accidents 39
pilots have been killed and an amount of Rs. 311.99
crores have been lost.

A high powered committee to look into the issues of
flight safety was set up in February, 1997, under the
chairmanship of Scientific Advisor to Raksha Mantri known
as Committee on Fighter Aircraft Accidents (COFAA). The
Committee made 84 recommendations. Out of these 84
recommendations of COFAA, 45 have been implemented
so far. 10 were not accepted for implementation.
Remaining recommendations are under various stages of
implementation.

Human Error (HE), Bird Hit (BH) and Technical Defect
(TD) havs been identified as the main causes of accidents
by various Courts of Inquiry. Remedial measures are
instituted on the basis of the recommendations of each
Court of Inquiry (COl). Measures are being taken to
reduce accidents under all categories by formulation of
Accident Prevention Programme, Environmental
Cleanliness, Bird Hazard control, conduct of studies on
HE and TDs and interaction with Hindustan Aeronautics
Limited/Original Equipment Manutacturers. Besides MIG-

21 BIS variant aircraft have been planned for upgrade
also.

Although MiG-21 is an aging aircraft, it remains fully
airworthy consequence to regular maintenance checks and
servicing procedure. Hence, MiG-21 will remain in the Air
Force for some more time till it is gradually phased out,
after its Total Technical Life is fully exploited.
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Floating of Global Tenders

*366. SHRI T.M. SELVAGANPATHI: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Government have taken any decision
to adopt the Policy of floating of global tenders to enable
the emergence of competitive prices instead of relying
on a particular country for defence equipments;

(b) whether the Government have received any
suggestions in this regard;

(c) if so, the details thereof;

(d) whether many western arms companies have
shown keen interest to supply defence equipments to the
country; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (e) The Ministry of Defence is
currently following the Defence Procurement Procedure
which was issued on 28.2.1992. Once the Service
qualitative requirements have been finalised and the
decision is taken to import the equipment/weapon system
due to non-availability of indigenous suppliers, prospective
manutacturers and suppliers are short-listed in consuitation
with the Defence Research and Development Organisation
(DRDO)/Department of Defence Production & Supplies
(DDP&S)/Military Attaches posted abroad. The short-listed
manufacturers of the selected equipment/weapon system
are asked to send the equipment/weapon system to India
for trials/evaluation on no-cost no-commitment basis,
wherever possible the procedure provides for wide publicity
for the procurement process. After evaluation of the trial
report, the successful manufacturers are asked to send
technical and commercial bids.

The Selection of vendor is generally not country
specific. However, since the supply of equipment/weapon
system may require transfer of technology, system
upgrades, training, maintenance, etc., the relationship with
the vendor has to be a long-term and continuous one.

Procurement of equipment/weapon system for the
three Services and other Defence Organisations is an
ongoing process. It is dictated by the assessment of the
Services and Defence Organisations based on threat
perception and changing international scenario. Important
arms equipment manufacturers including those from
westemn countries continuously send technical details about
their equipment/weapon systems to the MOD which are
evaluated as and when the need arises and called for
trial evaluation on a competitive basis.
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World Bank Assistance for Power
QGrid Corporation

*367. SHRI G. MALLIKARJUNAPPA:
SHRI IQBAL AHMED SARADGI:

Will the Minister of POWER be pleased to state:

(a) whether the Power Grid Corporation of India has
received $450 million loan assistance from the World Bank
for various projects;

(b) if so, the main projects for which this loan is
likely to be utilized;

(c) whether the work on these projects has already
been started; and

(d) it not, the reasons therefor?

THE MINISTER OF POWER (SHRI SURESH
PRABHU): (a) to (d) Power Grid Corporation of India
Ltd. has signed an agreement with World Bank on 13th
June, 2001 for a loan of US$ 450 million (PSDP-Il Ln.
46033 IN) mainly for funding of the following projects:

(i) East-South Interconnector-ll Project (Talcher-Il
Transmission Project).

(i) East-North Interconnector-l Project (Sasaram
HVDC B/B Project).

(i) System Co-ordination and Control Projects in
Eastern and Western Regions.

(iv) Establishment of Backbone Telecom Network.

(v) Completion of projects being executed under
earlier World Bank loans.

All the above projects, except Sl. No. (iv) above, are
under implementation. The implementation of the project
“Establishment of backbone Telecom Network® will be
taken up by Power Grid Corporation of india Ltd. after
investment approval of the Government becomes
available.

Agreement with SEBs for Power Distribution

*368. SHRI SUBODH MOHITE: Will the Minister of
POWER be pleased to state:

(a) whether the Government propose to make legal
agreements with State Electricity Boards throughout the
country as payment guarantees, for drawing power from
national power distribution agencies;
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(b) it so, the details thereof;

(c) whether the views of SEBs on such agreements
have been obtained; and

(d) it so, the details thereof?

THE MINISTER OF POWER (SHRI SURESH
PRABHU): (a) to (d) The Govemment of India has recently
approved a scheme to securitise the outstanding dues
puyable by the State Electricity Boards (SEBs) to the
Central Public Sector Undertakings (CPSUs) as on
30.9.2001 for supply of power and coal and a mechanism
that could ensure payment of current dues in future. The
scheme for securitisation of outstanding dues of SEBs
as on 28.2.2001 was circulated earlier to the States on
3.8.2001.

The salient features of the scheme, now approved,
are:

(1) The scheme will come into force from the date
of issue of the order or from the date when the
State Governments sign the tripartite agreement
(with the Ministry of Finance in the Government
of india and the Reserve Bank of India),
whichever is later.

(2) For the States patticipation in the scheme, 60%
of the interest/surcharge on the delayed
payments as on 30.9.2001 would be waived off.

(3) The rest of the dues amounting to the full
principle amount as well as the remaining 40%
of the interest/surcharge would be securitised
through bonds issued by the respective State
Govemments.

(4) The bonds will be issued through RBI at a tax-
free interest rate of 8.5% per annum. The terms
of bonds would be structured to achieve a
moratorium of 5 years of repayment of principal
with the entire principal being repaid between
the 6th and 15th year. These bonds would be
identical to bonds issued in connection with the
market borrowings of State Govemments, with
the attendant discipline in repayments. The
bonds will be subject to lock-in restrictions that
will aliow release of only 10 per cent of the
bonds in the secondary market each year.

(5) For ensuring timely payment of current dues in
future, defaults in current payment for power/
tuel would attract a graded reduction in the
supply of power from central power stations and
in coal supplies. Where such defaults exceed
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90 days from the date of billing, the Ministry of
Finance will recover these dues through
adjustment against releases due to them from
the centre.

in order to initiate steps towards reform of the
sector, the SEBs shall accept reform based
performance milestones such as setting up of
SERCs, metering of distribution feeders,
improvement in revenue realization specified in
the MOUs to be signed with the Ministry of
Power.

The States would be offered incentives for
complying with the scheme. If SEBs do not
detfault on their current dues and adhere to the
performance milestones, CPSUs will pay them,
bi-annual cash incentives equal to 3 per cent of
the value of bonds in the first year, 2.5% in the
second year and 2% in the third and fourth
years. Further, if SEBs open and maintain
Letters of Credit (LCs), CPSUs will pay them a
one time cash incentive equal to 2 per cent of
the value of bonds. In addition, States
undertaking reforms should aiso be assisted
through Accelerated Power Development and
Reform Programme (APDRP) grants and
discretionary allocation of power.

The States that withhold their consent beyond
60 days after this scheme enters into force will
be denied any share in the discretionary
allocation of 15 per cent from the power stations
of CPSUs, as well as any assistance under
APDRP. If the overdues of such States
exceeded Rs. 50 crore in respect of any CPSUs,
they will also attract reduction in power and coal

supplies, as applicable to the States participating
in this scheme.

Outstanding dues as on 30.9.2001 would form
the basis of the one time settlement. Dues that
accrue after this date will not form part of the
scheme. Individual CPSUs & States can consider
exchanging bonds for the outstanding.

The scheme covers the outstanding dues of
payable by the SEBs to the National Thermal
Power Corporation (NTPC), National Hydro-
electric Power Corporation (NHPC), North
Eastern Electric Power Corporation (NEEPCO),
Damodar Valley Corporation (DVC) and Power
Grid Corporation of India Ltd. (PGCIL) under
the Ministry of Power, Coal India Limited (CIL)
& its subsidiaries and Neyveli Lignite Corporation
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(NLC) under the Department of Coal, Nuclear
Power Corporation (NPC) under the Department
of Atomic Energy and the Ministry of Railways.

The State Govemments have been apprised of the
scheme for one-time settiement of SEBs dues. Andhra
Pradesh and West Bengal have signed the tripartite
agreement. The following States have given their consent
‘in-principle’ to sign the agreement.

(a) Chhattisgarh

(b) Haryana

(c) Jammu & Kashmir

(d) Kerala

(e) Karnataka

() Madhya Pradesh

(g) Maharashtra

(h) Punjab.
[Translation]

Budgetary Provision for Rallways

*369. SHRI BRAHMANAND MANDAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the budgetary support to Railways has
declined during the last three years;

(b) if so, the reason therefor;

(c) whether the Railway’s share in freight traffic has
also declined during the last decade:

(d) if so, the reasons therefor;

(e) the Railway's share in freight traffic during 2000-
2001 as compared to 1991-1992; and

(f) the steps taken by the Government to increase
the Railway's share in freight traffic?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) No, Sir.

(b) Does not arise.

(c) to (f) Although detinite data in respect of Railway’s
share in transportation is not available, it is a fact that
the railways market share has declined over the years.
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However, in absolute terms, freight traffic carried by the
Railways has registered a steady growth as would be
evident from the figures given below:

Year Originating Tonnage Net Tonne Kilometres
(in Milion Tonnes) (NTKMs in millions)
1950-51 73.2 37565
1960-61 119.8 72333
1870-71 167.9 110898
1980-81 195.9 147652
1990-91 3184 235785
2000-01 473.5 312371
2001-02 489 323072

(Revised Estimates)

Railways as a means of transport are most suitable
to carry bulk traffic in train loads which is primarily offered
by the core sector. Some of the factors for the decline
in railway's market share are:

(i) the changing profile of the economy;

(i) development of altemative modes of transport
like coastal shipping and pipelines,

(i) construction of power plants at pitheads;

(iv) certain anomalies that have crept into the freight
structure.

Railways, being fully conscious of the changing
scenario, have been taking initiatives and evolve strategies
not only to arrest the decline in market share but to
bring about growth in railways share in transportation.

Frelght Services
Strategy to augment capacity include:

» De-bottienecking of the golden quadrilateral and
its diagonals, which carmry about 85% of the traffic
and is saturated.

¢ Doubling of congested single line sections.
¢ Strengthening connectivity to Ports.

* Reducing speed differential between passenger
and freight trains with introduction of high speed
(100 kmph) wagons and retro-fitment on existing
fleet of wagons to increase speed, thus making
available extra line capacity.
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¢ Progressive production of high horse power
locomotives to enable running of freight trains
at 100 kmph.

¢ Introducing automatic signalling on saturated
sections.

¢ Strengthening of track infrastruture for
intorduction of high-speed wagons.

Together with increase in capacity, improvement in
quality of service is also seen as an essential component
to optimize market share. The initiatives taken in this
direction include:

¢ Providing complete logistic solutions to clients
through private participation in terminal
management.

* Reduction of transit time.

¢ Strengthening of muiti-modal infrastructure as
intemational container traffic has been growing
rapidly and is expected to grow further in future.

¢ Freight operation information system to ensure
on line tracking of cargo. Phase-I (Rake
Management System) of the project has been
completed and Phase-ll on the Terminal
Management System is expected to run up by
2003.

* Computerized simulation techniques are being
developed as Long Range Decision Support
System (LRDSS) to identify capacity constraints
and determine specific needs for development
of rail infrastructure.

In addition to above measures, initiative has also
been taken to remove certain anomalies that have crept
into the freight structure due to ad hoc changes in freight
rate.

[English]
Income from Cable Network Organisations

*370. SHRI MOHAN RAWALE:
SHRI RAM MOHAN GADDE:

Will the Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) the total income received by the Govemment
from various private cable network organisations in the

country;
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(b) whether the Govemment have any monitoring
agency to check and inspect the modus operandi of these
major cable network companies and their total monthly
income;

(c) if so, the details thereof;

(d) if not, the reasons for allowing those major cable
network companies to remain unaccounted and
unmonitored; and

(e) the corrective measures taken/proposed to be
taken in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(e) The total income accruing to the Government from
various private Cable Network Organisations is not
centrally compiled or collated. Ministry of Finance,
Department of Revenue, has informed that the record of
month-wise profits earmed and income tax paid by the
TV channels, is not maintained by the Department.
However, the annual income of such firms/companies/
individuals is assessed on the basis of their income tax
returns.

Solar Energy Projects in Rural Areas

*371. SHRI P. KUMARASAMY: Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:

(a) the schemes/projects being implemented in rural
areas to encourage solar energy for various purposes;

(b) the amount spent on such projects during the
last two years, State-wise; and

(c) the details of power generation by non-
conventional methods being used in the rural areas?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN): (a) The Ministry is implementing country-
wide Solar Photovoltaic (SPV) and Solar Thermal Energy
(STE) Programmes, under which installation of various
solar energy devices and systems is being promoted in
both rural and urban areas. Many of these devices such
as solar lantems, solar home lighting systems, solar street
lighting systems, stand-alone SPV power plants and solar
water pumping systems are being installed primarily in
rural areas. The SPV programme is being implemented
through the state renewable energy development agencies,
selected NGOs and manufacturers. In addition, some
States and NGOs are also implementing their own
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programmes. As on 28th February 2002, 4,368,822 solar
lantems, 1,89,761 solar home lighting systems, 42,972
street lighting systems, 4,370 solar water pumping systems
and 3,537 kW peak of stand alone and grid-connected
SPV power plants and other systems have been installed
all over the country. About 75% of these systems are
estimated to have been installed in the rural areas.

(b) The State-wise financial assistance provided for
solar energy devices and systems under the solar energy
and village electrification programmes of the Ministry
during 2000-01 and 2001-02 is given below:

Sl. State/UT Funds released
No. (Rs. in lakhs)
2000-01 2001-02

1 2 3 4
1.  Andhra Pradesh 69.20 286.67
2.  Arunachal Pradesh 18.53 3.53
3. Assam 55.14 1.26
4, Bihar 6.20 0.33
5.  Chhattisgarh 197.00 249.70
6. Delhi 14.11 0.76
7. Goa 0.50 0.00
8.  Gujarat 310.71 87.43
9. Haryana 255.35 233.44
10. Himachal Pradesh 131.25 135.44
11, Jammu & Kashmir 75.25 772.06
12. Jharkhand - 3.41
13. Karnataka 78.54 1156.18
14. Kerala 323.61 851.10
15. Madhya Pradesh 0.80 34.53
16. Maharashtra 46.28 46.09
17.  Manipur 240 44.75
18. Meghalaya 58.00 9.68
19. Mizoram 165.55 19.95
20. Nagaland 8.68 0.00
21. Orissa . 3402 65.00
22.  Punjab 57.36 650.56
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1 2 3 4 1 2 3 4
23. Rajasthan 187.61 592.25 30. A&N lslands 10.15 66.00
24. Sikkim 2.59 36.92 31. Chandigarh 0.80 13.94
25. Tamilnadu 75.66 55.50 32. LakShadweap Islands 257.00 §72.49
26. Tripura 110.87 205.80 33. Pondicherry - 3.78
27. Uttar Pradesh 616.41 794.62 (c) Power from non-conventional energy sources used
for various applications in rural areas is generated through
28. Uttaranchal 208.60 261.37 three main technologies: solar photovoltaics, small hydro
29. West Bengal 359.73 793.44 power and blomass. The details of the aggregate capactty
installed and estimated energy generated are given below:
Sl. Non-Conventional Nos./Capacity installed in Estimated energy
No. Energy Devices/ rural areas generation
Systems (million units/
annum)
1. SPV Systems like solar About 22 MW peak aggregate 25
lanterns, solar home capacity SPV systems
lighting systems, solar (approximately 6.72 lakh
street lighting systems, individual systems) and power
water pumping systems, plants have been installed in
stand alone and grid the country, as on 28th February
connected power plants 2002. About 75% of these
systems and power plants are
estimated to have been installed
in the rural areas.
2. Small Hydro Projects 424 Projects of aggregate 1,433 4300
MW  capacity have been
installed. Most of these projects
are in rural and remote areas.
3. Biomass Gasifiers 1,796 Nos. of biomass gasifiers 103
of 51.3 MW aggregate capacity
have been installed In the
country, mostly in rural areas.
(Transiation] destroyed in the border and LoC areas due to deployment

Compensation to Farmers at Border

*372. SHRI RAMESHWAR DUDL:
SHRI SUBODH ROY:

Will the Minister of DEFENCE be pleased to state:

(a) whether the farmers are not able to do farming
due to landmines and firing on border and LoC;

(b) whether the Government are aware of the fact
that crops, grazing fields and feeder canal have been

of amy;

(c) whether the Govermnment have conducted any
survey to assess the damage caused thereby;

(d) if so, the details of the loss of life and property
suffered by the farmers/civilians; and

(e) the compensation paid/being paid to the farmers
on this account?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (e) Reports to the effect that farmers
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are not able to cultivate their fields due to the laying of
landmines and occupation of land for other purposes by
the Army have come to the notice of the Govemment.
Reports of damages to the crops etc. of the farmers/
people residing in the border areas, due to the current
mobilization of troops in these areas, have also come to
the notice of the Government.

Instructions have been issued to the Local Army
Authorities to carry out joint survey along with the
representatives of the local revenue authorities to get the
details of land occupied and to assess the compensation
for the loss to the crops. The concerned State
Governments have also been requested to extend all
cooperation to the Defence authorities in assessing the
compensation. The exact details of the damages will be
known only when the surveys are completed.

Government orders have been issued for payment of
ex-gratia compensation to the people/farmers for the
damages occurred to their crops due to the current
mobilization of the troops in the border areas of J&K,
Punjab, Rajasthan and Guijarat.

To provide immediate relief to the farmers, it has
also been decided to give 25% of the amount projected
by the State Governments as loss towards the crops,
pending finalisation of joint surveys. In pursuance thereof,
Ministry of Defence have released a sum of Rs. 36 crores
and Rs. 13.80 crores to the State Governments of Punjab
and Rajasthan respectively as “on account” payment to
be made to the individual farmers.

[English]

Percentage of Judges at District
and High Court Level

*373. DR. MANDA JAGANNATH: Will the Minister of

LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) the percentage of judges at district court and
high court level for one million population in India;

(b) whether it is the lowest as compared to other
democratic countries like U.K., Australia and U.S.;

(c) the steps proposed to be taken to appoint more
judges in Indian Courts;

(d) whether the Govemment propose to review the
strength of judges; and

(e) if so, the details thereoi?
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THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) At present,
there are 13.38 judges at District Court and High Court
level per million population in the country. In its 120th
Report given in July 1997, the Law Commission of India
indicated that for every one million population, there were
50.9 judges in U.K., 4.16 judges in Australia, 107 judges
in USA and 75.2 judges in Canada.

(c) to (e) The Judge strength in Supreme Court is
as per the Constitution of India.

The Judge strength in the High Courts is reviewed
once in three years on the basis of figures of institution
and disposal by each High Court.

As regards District Courts, the primary responsibility
vests with the State Governments to take necessary action
for increasing the Judge strength as well as filling up of
the existing vacancies. However, the State Governments
have been periodically requested to fill up vacant posts
in Subordinate Judiciary.

Testing of Lakshya

*374. DR. N. VENKATASWAMY: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Lakshya has been successfully tested;
(b) if so, the details thereof; and
(c) the details of benefits of the Lakshya?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

(b) On successful development by Defence Research
and Development Organisation (DRDO), Lakshya has
been inducted by Indian Air Force and Indian Navy. These
Lakshyas are fully operational with the users.

(c) Lakshya is a surface/ship launched high subsonic
reusable aerial target system, remotely piloted from
ground. It provides training to the gun/missile crew and
to air defence pilots for weapon engagement. We have

reached self reliance in this class of Unmanned Aerial
Vehicles (UAVs).

Voters I-Cards

*375. SHRI P.D. ELANGOVAN:
SHRI Y.G. MAHAJAN:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:
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(a) whether there has been any progress in providing
Voters Identity Cards by the Election Commission during
the last one year;

(b) the percentage of electorate provided Identity
Cards by the Election Commission so far, State-wise;
and Union Territory-wise;

(c) the total cost incurred thereon, State-wise and
Union Territory-wise;

(d) the time by which all the voters are likely to be
provided such cards and its use made mandatory; and

(e) the steps taken to remove discrepancies noted
so far in preparation of such cards and their reflection in
the electoral rolis?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) Yes, Sir.
According to the Election Commission of india, more than
one crore seventy eight lakh voters have been issued
with defect free electors’ photo identity cards (EPIC) since
last year. A statement showing the progress of issuance
of EPICs as on 20.2.2002 and release of provisional
payments to various States/UTs by the Central
Government towards expenditure incurred by them thereon
is attached.

(d) The Election Commission of India has informed
that the scheme to issue EPIC Is not a project but a
programme for the completion of which no time limit can
be fixed as the registration of electors is a continuous
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and ongoing process (excepting for a brief period between
the last date for filing nomination and completion of
electoral process) on account of more number of persons
becoming eligible for the right of franchise on attaining
the age of 18 years as also due to movement of electors.
The Election Commission had made the use of these
cards compulsory, along with other forms of identification
during the General Elections to the Legislative Assemblies
of Haryana, Kerala, Tamil Nadu, West Bengal and
Pondicherry in 2001 and during the recent General
Elections to the Legislative Assemblies of Manipur, Punjab,
Uttaranchal and Uttar Pradesh. The Election Commission
has further informed that it is continuously emphasizing
progressive use of EPICs in future elections and for that,
the Commission has instructed the Chief Electoral Officers
to increase the coverage of EPICs to at least 85% of the
electorate to enable it to announce compulsory production
of EPIC during the polls.

(e) The enumerators and supervisors appointed by
the Election Commission for revision of electoral rolls
obtain the feedback regarding the availability and
correctness of the entries in the EPIC. This information
provides necessary inputs to launch the campaign for
preparation and issuance of the EPICs to the residual
electors and corrections, if any, in the EPIC issued earlier
by issue of duplicate EPIC. These enumerators and
supervisors also take back the EPICs of such persons
who expire and deposit the same with the Electoral
Registration Officers. These measures are expected to
reduce the discrepancies in the identity cards and in the
electoral rolls.

Statement

Status report on progress of issuance of electors’ photo identity cards and release of funds therefor

States/UTs Total Electors Electors issued with Percentage Total Provisional
defect-free Identity (3 as% of Payment Released

Cards 2) (in Rupees)

1 2 3 4 5

Andhra Pradesh 50,898,945 32,568 406 63.99 35,10,00,000

Arunachal Pradesh 638,718 373,452 58 47 2,01,13,120

Assam 14 426,221 67 A79 047 12 47,223,000

Bihar 58 438 317 21,681,836 37.10 35,53,92,000

Goa 934,980 518,103 5541 72 69,000

Guijarat 30437,773 23,177,051 76.15 24 86 64,508
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1 2 3 4 5
Haryana 12,248 696 9,105 465 7434 7,90 85,000
Himachal Pradesh 3,773 424 2,657 692 7043 3,77,77 000
Jammu & Kashmir 5,002,782 0 0.00 0
Kamataka 35,123,307 24 612,144 70.07 22,09,53,000
Kerala 22 835,568 18,344 689 8033 10,00,00,000
Madhya Pradesh 32,055,990 22 452,302 70.04 27 35 ,25,000
Maharashtra 58,285,729 44 455,999 7627 49 48,79 884
Manipur 1,441,936 1,033,733 7169 2,79,10,244
Meghalaya 1,192,198 713,079 59.81 249 ,34,006
Mizoram 457 434 0 0.00 1,10,35,000
Nagaland 966,275 625,996 64.78 3,06,25,000
Orissa 25,049,023 18,232,312 72.79 18,75,00,244
Punjab 15,606 639 11,785 471 75.52 13,39,55,000
Rajasthan 31,543,376 23,797 921 7545 18,00,00,000
Sikkim 257,062 200,007 7783 46,96 ,000
Tamil Nadu 47,365,189 31,662,414 66 85 37,98 ,83,000
Tripura 1,848,602 1,249,171 67.57 1,18,79,000
Uttar Pradesh 98,863,132 56,419,336 57.07 53,51,03,000
West Bengal 48,672,291 41,699 354 85.67 32,77 65,000
A&N lIslands 258,296 195,072 7552 *2,69,26,276
Chandigarh 538,607 381,048 70.75 46 63 456
Dadra & Nagar Haveli 111,847 86,800 7761 4,96,000
Daman & Diu 71,931 45 645 63 46 5,34911
NCT of Dethi 8,707,531 5,800,683 66 .62 7,75 32,000
Lakshadweep 36,738 31813 86.59 8,67,067
Pondicherry 658,927 555,675 8433 70,75,000
Chhattisgarh 12,737,705 5,398 879 4239 28,00,000
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1 2 3 4 ]

Jharkhand® - - - -
Uttaranchal 5,167 525 2,726,709 52.77 50,00,000
All India Total 626,672,714 402 655,806 6425 4,2945,61,710

*inciuded in Bihar. Separate figures for the State are not available.

Note: Programme in Assam and Mizoram is curmrently not underway as there are disputes regarding ilegal immigration and citizenship

[Translation]

Recommendations of Constitution
Review Commission

*376. SHRI SATYAVRAT CHATURVEDI: Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Government have received the
recommendations of the Constitution Review Commission;
and

(b) it so, the details thereof and the reaction of the
Govemnment thereto?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) The Commission has made various
recommendations pertaining to (i) Fundamental Rights,
Directive Principles and Fundamental Duties, (ii) Electoral
Processes and Political Parties; (iii) Parliament and State
Legislatures; (iv) Executive and Public Administration; (v)
The Judiciary; (vi) Union-State Relations; (vii)
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